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LEGISLATIVE ASSEMBLY.
Monday, 26th February, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur
Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

CoMPLAINTS OF THIRD CLASS PRISONERS IN JAILS IXN THE CENTRALLY
ADMINISTERED AREAS.

177. *Mr. Lalchand Navalrai: (a) Will the Honourable the Home
Member be pleased to state if it is & fact that food is supplied to third
class prisoners in jails in the Centrally Administered Areas in & dish and a
cup made of iron or some such material which mskes the food full of
rust?

(b) Is it a fact that their vegetable food is cooked in oil and there is
dissatisfaction over it?

(c) Is it a fact that there are only two kitchens in big jails, one for
Hindus and the other for Muhammadans, in which food is not properly
cooked, as it is cooked for a very large number of prisoners, and that

thell;g?is a need for increasing the number of kitchens for a group of bar-
rac

(d) Is it & fact that husks mixed with wheat and flour are used in
preparing bread for prisoners?

(e) Is it a fact that these third class prisoners are not given shoes to
wear even in the hottest part of the season?

(f) If any of these complaints are correct, what do Government propose
to do to remove the same and to issue instructions on similar lines to the
Proviucial Governments? .

The Honourable 8ir Reginald Maxwell: (s) The dishes and ocups
supplied to prisoners are made of zinc, aluminium or iton. Where, how-
ever, iron utensils are used, they are not allowed to rust and spoil the food.
Steps are however being taken to replace them gradually by aluminium
ware. =

(b) Veéetable food is 8o cooked, but no complaints have been received
as regards this method of cooking.

(¢) Yes: but no complaints have been received that food is not properly
cooked owing to the number of kitchens being insufficient.

(@) No. 5
( 659 ) A
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(e) Shoes are not ‘indluided among the attidles idsued to *‘C” class
prisoners. Prisoners in the Delhi Jail are permitted to wear shoes provided
by relatives, etc. The question of allowing prisoners in the Ajmer Jail to
use their own shoes is 'under consideration.

(f) Does not arise.

M. Lilchand Navalrai: Have the rules with regard to the welare of
prisoners in jails been revised recently, within two years, and, if so, are
those rules in the Library or where can they be had?

The Honourable im-ﬁ.md Maxwell: I must ask notice of that
question.

Mr. Lalchand Navalrai: Why is it, with reference to clause (e) of the

estion, that shoes are not being given to these prisoners? Do they walk

outside with bare feet always or is it, because thev are not accustomed to
it and therefore shoes are not being given to them?

The Epmmblo'ﬂr Reginald Maxwell: T am not aware of the habits
ge prisoners outside the jails, but I imagine a good many do walk with bare
t.

Mr. Lalchand Navalrai: What ic the reason of the Honourable Member
for not having this reform?

The Honourable Sir Reginald Maxwell: I have replied that shoes are
not included in the list of articles issued to **C’’ class prisoners. The
rules have not hitherto provided for this supply, but the question of allow-
ing shoes to prisoners in the Ajmer Jail is, as I said, under consideration.

Mr. Lalchand Navalrai: Is the Honourasble Member in a mood at least
+o revise the jail rules and give this convenience to the prisoners?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Merber has already said that the matter is under his consideration.

GRIEVANCES oF MuUsLIM8 IN THE DEPARTMENT OF EpuvoaTioN, HEALTE AND
Lanbps.

178. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Home Member kindly state if it is a fact that the Muslim Rights Protec-
tion Board, Lahore, pointed out to Government in appendix A to their
representation that from 1925 to the date of the representation, 21 men
were promoted or appointed to division I in the Department of Education,
Health and Lands, of whom only one is a Muslim? Are these figutes cor-
rect? If not, what are the correct figures?

(b) Is it a fact that in appendix B to their representation, they gave
other instances of differential treatment to members of different com-
munities in the Education, Health and Lands Department? Are those
instences correct? If not. which particular instence is wrong?
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(c) Is it a fact that in appendix C the Board gave instances of super-
segsions of Muslims by Hindus in the matter of promotion to posts of
Assistant Secretary, Buperintendents, Assistants, ete.? If so, to what
extent is the statement correct?

(d) Has any Muslim been promoted to any post superseding & Hindu?
If o, what is the name of the post?

The Honourable Sir Reginald Maxwell: This question should have been
5t{(l:i.t:;senaed to the Secretary in the Department of Education, Health and
nds.

ProprorTION OF DIFFERENT COMMUNITIES IN THE DEPARTMENT OF EDPOATION,
HeaLTH AND LANDS.

179. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Home Member please state if it is a fact that the Muslim Rights Pro.
tection Board, in their representation to Government last year stated that
in April, 1924, the proportion of the different communities in the Depart-
ment of Education, Health and Lands was as under:

Hindus and Sikhs . . . . 52-5 per cent.
Muslims . . . 20-5 per cent.
Christians 18-0 per cent.

{b) Is it a fact that in June, 1937, the percentage was as under:

Hindus and Bikhs . . . 72 per cent.
Muslims . . . . 23 per cent.
Christians . . . 5 per cent.

(c) Is it a fact that between the period mentioned above; office promo-
tions and recruitiment of the various communities in the Department was
as under: .

Hindus and Sikhs . . . . . 71 per cent.
Muslims . . . . . . 12 per cent.
Christians . . . . . . 2 per oent.

(d) I the above figures are not correct, will the Honourable the Home
Member kindly give correct figures in each case? ’

®The Honourable Sir Reginald Maxwell: This question should have been
addressed to the Secretary in the Department of Education, Health and
Lands.

TREATMENT OF AN OFFICER OF THE GOVERNMENT OF INDIA AS A LENT OFFICER
ON TRANSFEB.

180, *Maulvi Muhammad Abdul Ghani: (a) Will the Honougable the
Home Member kindly state the rule under which an officer in one circle
office on transfer to another circle office of the same department of the
Government of India is called a lent officer within the meaning of_rule 6.
promulgated in Government of India, Home Department, Notification .No.
¥..9-19/30-Estab., dated the 27th February. 1982 (as amended from tim3

to time)? 59
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(b) If that is not a case of loan of service, how and under what condi-

tions can s transfer be treated as loan of services for purposes of the above
quoted rule?

al The Honourable Sir Reginald Maxwell: (a) I am not aware of any such
e.

(b) An officer whose services are lent by one rule-makin suthc‘-rity to
another is a lent officer for the purposes of Rule 6 quoted by the Honourable

Member. I may quote as an example an officer of the Provincial Civil
Setvice of the Punjab lent for employment in Delhi.

PARTIALTREATMENT OF MUSLIMS IN THE DEPARTMENT OF EpUvcaTION, HEALTH
AND LANDS AND IT8 ATTACHED OFFICES.

181. *Maulvi Muhammad Abdul Ghani: (a) Will the Honourable the
Home Member kindly state how the assurance of His Excellency the
Viceroy to Mr. Jinnah that Government were fully alive to the necessity
for safeguarding the legitimate interests of minorities, is proposed to be

applied to the emplovees in the Department of Education, Health and
Lands and its ettached offices?

(b) Do Government propose to set up an inquiry committee with non-
official majority to inquire into the instances of partial treatment brought
to the notice of Government by the Muslim Rights Protection Board?

The Honourable Sir Reginald Maxwell: This question should have been

addressed to the Secretary in the Department of Education, Health and
Lands.

IROONVENIENCES FELT BY THE INOOME-TAX ASSESSEES DUE TO NON-SUPPLY
oF RETURN FomMs IN DUPLICATE.

182. *Maulvi Abdur Rasheed Ohaudhury: (a) Is the Honourable the
Finance Member aware of the inconveniences felt bv the income-tax
assessees, in not being supplied with duplicate copies of forms for Returns
from Income-tax Officers in order to enable them to submit one copy to -
Income-tax Office and keep the other as office copy?

(b) Do Government contemplate supplying in future two copies of
Return forms for the purpose to the assessees? If not, why not?

The Honourable Bir Jeremy Raisman: (a) No.

(b) Not as a matter of course; but if an assessee applies for an ex¥ra
copy he will be supplied with it.

NoN-APPOINTMENT OF A SIEH A8 A Hicr CoURT JUDGE IN THE PUNJAB,

188, *Sardar Sant Singh: (a) Is the Honourable the Home Member
aware that in spite of Government’s clear and declared policy to make
appointments in ull the services in India on communal basis, no Sikh

has so far been appointed as a Judge of the High Courts in India, and
particularly in the Punjab? :

(b) How many vacancies of the Judges in the High Court of the Punjab
occurred during the last five years and what efforts were made at each
time to oppoint a Bikh Judge? TIf none, why not?



STARRED QUESTIONS AND ANSWERS 663

(o) Is he aware of the repeated representations from the Sikh com-
munity on the subject?

(d) Is he now li]repa.red to consider the desirability of appointing a Sikh
Ju:ige on the High Court of Lahore in the next vacancy? If not, why
no

The Honourable Sir Reginald Maxwell: (a) to (d). The appointment of
permanent Judges of the High Court is made by His Majesty, and of tem-
porary Judges by the Governor General in his discretion. The subject-

matter of this question is not, therefore, the concern of the Governor
General in Council.

Sardar Sant Bingh: Is it a fact or not that the recommendations are
received from the Local Government by the Government of India and then
the recommendations are made by the Government of India to His
Majesty's Government?

The Honourable Bir Reginald Maxwell: No. It is not a fact. I have
already replied to the Honourable Member's question saying that the
matter is not the concern of the Governor General in Council.

RECRUITMENT AND PROMOTION OF WARRANT OFFICERS IN THE SUPFLY AND
ORDNANCE BRANCHES OF THE ARMY.

184. *Sardar Sant 8ingh: (a) Is the Defence Secretary aware that under
the Indianization scheme a cadre of Warrant Officers in each of the Supply
and Ordnance Branches of the Army was created?

(b) Is he also aware that the cadre of these Warrant Officers was
divided into two grades, e.g., Warrant Officers, Class I and Class II?

(c) Will he please state when the first recruitment was made in each
Branch and how many men were recruited, and what is the present
total strength?

(d) How many promotions have so far been made in each Branch
from Class II to Class I and at what times?

(e) What conditions are to be fulfilled by a Warrant Officer of Class II
before his promotion to Class I in each branch and what efforts were
made by the Army Headquarters to afford facilities to the officers in
each re?

(fy What are the reasons for slow promotions in any of the Branches
and how is it proposed to bring that branch on par with the other
Branches? If no action is proposed to be taken, why not?

Mr, 0. M. @. Ogilvie: (a) and (b). Yes. The Royal Indian Army
Service Corps has one cadre, und the Indian Army Ordnance Corps has two,
vis., ’

(i) Military Assistant Storekeepers, and
(ii) Technical Warrant Officers.

(c) As regards the R.I.A.8.C., recruitment was first made in 1986 when
74 men were taken. The present number is 144.
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As regarda, the, Military Assistant Storekeepers’ cadre of the I.A.0.C.,
recruitment commenced in 1938 when six Indian other ranks were appointed
from units. At present there are 54 in Class II.

__The scheme for technica] warrant officers of the I.A.0.C. was started in
1937 with 21 probationers. The present numbers are:

Clam I . o oo et e e My
CamII . Coe e 33

% (d) 47 promotions were made in the Royal Tudian Army Service Corps
-as follows :
10 from 1st January, 1937.
10 from 1st April, 1937.
« 10 from 1st July, 1987.
10 from 1st October, 1937.
7 from 15th October, 1988.

So far no promotions have been made from Class IT to Class I in the
Military Assistant Storekeepers' cadre of the Indian Army Ordnance Corps,
as no warrant officer has yet qualified departmentally for promotion.

Ten technical warrant officers have been promoted from Class 1I to
Class I. These promotions took place after the transfer of this branch to
the Indian Army Ordnance Corps. ' -

(e) As regards the Royal Indian Army Service Corps, no special qualifi-
cations are laid down. Promotion is governed by seniority and fitness for
the rank as certified by superior officers.

The qualification for promotion of Military Assistant Storekeepers of the
Indian Armny Ordnance Corps from Class II to Class I is the ﬁassing of a
prescribed departmental examination, courses for which are held at the
Indian Army Ordnance Corps Training Centre, Jubbulpore. No Indian
Warrant Officer has yet qualified for promotion to Class I.

Those Technical Warrant Officers, who are recommended, are promoted
to Class I in order of seniority, subject to a vacancy in that class.

(f) In comparison with other services promotion has been rapid. The
second and third parts of this question do not, therefore, arise.

Mr. President (The Honourable Sir Abdur Rahim): A lengthy answer
like that ought to have been laid on the table. '

ABBENCE OF SIKH OFFICERS IN THE GOVERNMENT OF INDIA SECRETARIAT.

185. *8ardar Sant Singh: (a) Will the Honourable the Home Member
please state the total number of Officers of different communities in the
Government of India Secretariat belonging to different All-India Bervices?

(b) How many of such officers were brought on to the Becretariat
during the last five years?

(c) Is he aware that there is not a single 8ikh Officer i_n_ the whole of
the Government of India Sgcretariat?
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(d). Is he aware that there is a number of sepior:apd jpior Sikhs
belonging to the Indian Civil Bervice and other services available for such
appointment ? i , ’ C

(e) Will he please state the efforts that the Government of India made
during the past years, and they are now prepared to make to bring a
sufficient number of Bikh Officers to the Secretariat? If not, why not?

The Honourable 8ir Reginald Maxwell: (a) The total number of officers
of the All-India services in the Government of India Becretariat ‘(omitting
Attached Offices) is approximately 55; of these 39 are Europeans and 16
Indians. Of the Indian Officers, 18 are Hindus and three Muhammadans.

(b) Of the_ée 55 officers, all excépt 11 have been brought into the Secre-
tariat within the last five years. o

(c) Yes.

(d) No doubt there are some Sikh Officers who have the experience
required for such appointments. : ‘ : N ‘

(e) No special measures are required. Sikh Officers of the requisite
expericnce and ability may safely count on receiving full consideration of
their claims when vacancies to the Secretariat are being filled. .

Mr. Lalchand Navalral: May I know if the promotioﬁs are given by
seniority and by merit or on the communal basis?

The Honourable Sir Reginald Maxwell: The question of «‘promotions:
hardly arises out of this question which refers to the number of members:
of All-India services in the Government of India Secretariat.

t186*.

PERMANENT LOCATION OF STAFF OF BRANCHES OF THE ARMY H_mqvu‘rm..

187. *Pandit Krishna Kant Malaviya: (a) Will the Defence Secretary
please state which of the Branches of the Army Headquarters are being
pernianently loeated in toto or in parts at Delhi and will not move up to
Simla hereafter?

(b) What is the present total strength of each of such Branches and
Sections . und what number is being left behind in. Delhi from the next.
move to Simla? . .

() Will he state whether it has been examined that the staff being
taken to Simla for the summer 1940 is absolutely necessary? If not, is
it proposed to be done now? If so, in what way? ' -

{d) What are the circumstances for not locating any of the other
Branches or more staff in Delhi and when it is proposed to curtsil the-
move of the Army Headquarters to & minimum to effect savings to the

Indian ‘exchequer?

+This question ,was withdrawn by the guestioner.
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Mr. 0. M. G. Ogilvie: (a) None.
(b) A statement is laid on the table.
(¢) Yes, it is absolutely necessary.
(d) Does not arise,

Siategrent.

| The total strength of Branches of Army Headquarters, eto., is as follows

Officers.  Clerks

General Staff Branch e e e e 92 217
Adjutant General's Branch (including Medical Directorate) . . 32 195
Quartermaster General's Branch . . . 45 126
Mﬂmﬂof&dnmcenmnh{imludmgA.DGSP} . 63 434
Engineer-in-Chief’s Branch . . . . . . . 19 212
Military Becretary'sBranch . . . . . . . 1 62
Headquarters, Air Foroes in India . . . . . 33 08
mwm«m&m:nmmmumuwhnmma—
General Staff Branch Fauji Akhbar Section . e .. 1 28

STAFY OF THE GOVERNMENT OF INDIA SECRETARIAT MOVING UP TO SIMLA.

188. *Pandit Krishna Kant Malaviya: (s) Will the Honouk@ble the
Home Member please state the number of each category of staff of the
Government of Indis Becretariat moving up to SBimla for the summer of
1940, and how many from each office are being taken up in excess oi the
original allotment and on what grounds? P

(b) Was the possibility of bringing down this number to a minimum
examined thoroughly? 1If so, how?

(¢c) What are the special circumstances on sccount of which some of
the offices are moving up in full, some are moving more than halt and
some more than 20 per cent. of their strength, respectively; and cannot
their number of staff moving to Simls be reduced? If net, why not?

The Honourable Sir Reginald Maxwell: (s) 178 officers, 428 clerks,
Assistants and Superintendents, and 147 Stenographers will move to
Simla during the summer of 1940. I lay on the table a statement showing
the Departments and offices which have been allowed to take staff to Simla

in excess of that agreed to in July last in view of work connected with the
‘war,

(b) Yes, by departmental discussions.

(¢) The only offices which are moving to Bimla in full strength are those
of which the staff is too small to divide between Simla amd Delhi. The
number of persons moving to Simla from the various Departments has been
decided on t.he basis of the nature of the work of each Department, with
special reference to the need for efficient and urgent despatch of business
oconnected with the prosecution of the war. - In view of Hm latter eensnders—
tion, no further reduction is at present pomsible.
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Btatement showing the Deportments which have been allowed o take staff to Simla in swoeses of

that deoided in July, 1939.

Department. Ecess staff. .
‘External Affairs Department 10 clerks and 1 officer.
‘Central Cypher Bureau 7 clerks.
Politioal Department . 8 clerks.
Legialative Department . 3 eclerks.
Reforms Office . 2 clerks,
Finance Department . 1 stenographer, .
Central Board of Revenue 2 clerks and 1 officer.
Communications Department . 5 elerks.
<Civil Aviation. 2 derks.

CommamDepm;nt

. -8 clerks and 1 officer.
Defence Department 11 clerks.
Home Department . . 8 clerks.
Principal Information Officer . 15 clerks and 4 officers.
8upply Department . . 62 clerks and 14 offjcers,
Director General of Information. . . . . 3 clerksand 1 officer. '
‘Chief Prees Censor . . . . . . . 4 clerks and 1 officer,
‘War Transport Board . . . . . . 8 clerks and 1 officer.

155 clerks and 24 officers.

Mr, Lalchand Navalrai: Muy I know, Sir, when these offices will come
back t¢ Delhi, in what month? I rooE

The Honourable Bir Reginald Maxwell: It will be sometime in Septem-
ber, 1 think, . (]

Sir Muhammad Yamin Khan: Do Government realise’ ‘that &' large
number of the staff who have been accustomed for a very long time to spend
their summer at Simla will not be able to discharge their duties so efficiently
as thuy have been discharging at Simla, and the stopping of the exodus will
greatly affect the efficiency of the Departments? - '

The Honourable Sir Reginald Maxwell: That seems to be a matter
mainly of opinion. ..

FrrsT DIvISIoN VACANICES FILLED IN THE GOVERNMENT OF INDIA OFFICES.

$189. *EKhan Bahadur Nawab Siddique Al Xhan: Will the Honourable
the Home Member kindly lay on the table a statement showing the
aumber of vacancies and posts—both permanent and those likely to become
permanent—in the First Division filled in the various Departments of the
Government of India and their Attached Offices by promotion or transfer
during the year ending the 81st December, 1989, and the communities of
the candidates 8o appointed?

The Honourable Bir Reginald Maxwell: The information is being col-
lected and will be laid on the table of the House in due course.

+Answor to this -qwtion laid' on the table, the gnestioner being absent.
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TeMpoRARE TPreny DivisioN -VAOANCIES' PILLED IN- THE GOVERNMENY OF
Ixpia Orrroxs.

1190. *Khan Bahadur Nawab Siddique All Khan: Will the Honourable
the Home Member kindly lsy on the table a statement showing the number
cf temporary vacancies in the Third Division -and the Lower :Division
(I. A. C. C.) in the various Departments of the Government of ‘India and
their attached offices filled during the six months ending the 1st January
‘1940, otherwise than by the appointment of candidates nominated by the

Home Department, and the communities of the candidates so appointed
thereto? ' :

The Honourable Sir Reginald Maxwell: The information is being col-
lected and will be laid an the table of the House in due course.

OFFI0ERS DEALING WITH ESTABLISHMENT MATTERS IN THE (GOVEENMENT OF
INDIA OFFICES.

$191. *Khan Bahadur Nawab Siddique Ali Khan: Will the Honourable
the Home Member kindly lay on the table a statement showing the
communities of the assistants or clerks, superintendents, if any, the
, immediate officers-in-charge (e.g., Assistant Secretaries, Chief Superin-
tendents, Administrative Officers, etc.) and the higher officers (i.e., Deputy
Secretariés) dealing with establishment matters in the Government of
India Secretariat and its attached offices at the headquarters?

The Honourable Sir Reginald Maxwell: The information is being col-
lected and will be laid on the table of the House in due course.

Vaoaxored oF PEoNS FILLED 1IN THE GOVERNMENT OF INDIA OFFIOES.

~ 1192. *Ehan Bahadur Nawab Siddique All Khan: Will.the Honourable
the Home Member kindly lay on the table a statement showing the
number of peons’ posts snd vacancies (permanent and temporary,
separately) filled during the year ending B81st December, 1989, in the
Government of India Secretariat and attached offiees and the communities
of the men appointed thereto?

The Honourable Sir Reginald Maxwell: The information is being col-
lected and will be laid on the table of the House in due course.

RESTRIOTED ADMISSION OFCANRIDATES TO THE JMDLAX AUpIr A¥D ACCOUNTS
" SERVIOE EXAMINATION.

t198. *Khan Bahadur Shaikh Faxl-i-Haq Piracha: (a) Will the Honour-
able the Home Member kindly state how many candidates applied for
sdmission to the Indian Audit and Accountd Service and allied services
exsminations in 1989, how many were admitted by the Federal Public
Service Commission, and how many actually took the exsmination?

(b) How do these figures compare with. those qf tive preceding two
vears? IR : o

T tAnswer to this question laid on the table, the questioner being ahsent
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(c) Are Government aware of the fact that  there is:a strong feeling
that the -existing system of restricted admission defeats the. ohgevb of open
competition ? .

(d) If so, will Government kindly state what actwg t.hm, propose to
lahe to remedy this defect?

 %he Honourable 8ir Jeremy Raisman: (a) 850 candidates upphed for
dmmslon ‘828 were admitted, and 187 actually took the examination.

" (b) The corresponding ﬁgm‘es for 1937 are 632, 315 and 167 respectively,
nnd for 1988, 750, 2689 and 174 respectively.

(¢) Some complaints against the system have come to the notlce of
Governmnent, and nre under consideration. . e e

(d) The question is under active consideration, but 1 am una.ble to make-
any stutewent at this stage.

AssSISTANTS AND CLERES IN THE CAsH BRANCHES OF THR Govnmm or
Ixpia Orrices.

1194. *Mr, M. Ghiasuddin: Will the Honourable the Home Member
be pleased to state:

(1) the number of Assistants, Second Division clerks and routine
clerks employed in the Cash Branches of various Depart-
mentg of the Secretariat, and the total number of officers.
and staff for which they have to cater, vis-a-vis the Supply
Department; and

(b) the number of Muslims in these sections?

The Honourable Sir Reginald Maxwell: The information is being col-
lected and will be laid on the table of the House in due course.

UNSTARRED QUESTIONS AND ANSWERS.

IMPOSITION OF CIBOUMSTANCES AND PROPERTY Tax ON PERSONS SERVING.
UNDER THE CENM GOVERNMENT BY DISTRIOT BOARDS IN THE UNITED-
PROVINCES.

86, Mr, Umar Aly 8hah: Will the Honourable the Finance Member:
please refer to Notification No. 811-S., dated the 16th December, 1920,
and state the item of Schedule IT of the Scheduled Taxzes Rules upder
which & tax on pay and sllowances of a person in the service of the Central
Government can be imposed by a local body merely on the ground of t.ha.t.
person residing within the area of that local body?

The Honourable Sir Jeremy Ralsman: Presumably- the A Honourable
Member has in mind & ‘‘tax on circumstances and property’’ levied by
gome of the local bodies. If so, I would refer him to the reply given by
me to unstarred question No. 17 on the 14th February, 1940. If, however,
the reference is to a tax on trades, professions and callmg his attention:”
is invited to item 9 of Schedule II of the Scheduled Taxes Rules

+Answer to this question laid on the table, ‘the. questioner being " absent.



€70 LEGISLATIVE ASSEMBLY [236TH Fms. 1940

IMPOSITION OF CIRCUMSTANCES AND PROPERTY TaXx OX PERSONS BERVING
UNDER THE CENTRAL GOVERNMENT BY DisTRICT BOoARDS IN THE UNITED
ProviNoEs.

87. Mr. Muhammad Ashar Ai: Will the Honourable the Finance
Member please refer to section 80A(8)(s) of the Government of India
Act, 1919, and state the number and date of the notification under which
the previous sanction of the Governor General was given to the imposition
of a ‘Tax’ on pay and allowances of the services under the Government
(termed as ‘‘Circumstances and Property Tax'’ while residing in rural
area of a District Board) by the Provincial Legislature of t.ha United
Provinces of Agra and Oudh?

‘The Honourable Sir Jeremy Raisman: The previous sanction_ of the
Gowernor General was given in an official letter to the Government of
United Provinces and not under a notification. I would, however, point
out that a ‘‘tax on circumstances and property’’ is a tax on persons
assessed according to their circumstances and property and not a tax on
-pay and allowances of the services as the Honourable Member seems to
suggest,.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to parts (a) to (e) of starred question No. 222
asked by Shaikh Rafiuddin Ahmad Siddiquee on the 19th September,
1939.

IxpiaN Srtarrs ANp EurorEaAN REFRESHMENT RoOMS ON THE AS8AM BENGAL
RaiLway.

(a) The income from the refreshment rooms and stalls was as follows:
1936-37. 1087-38. 1938-39.

Rs. a. p. Rs. a. p. Rs. a. p.

I[ndianmfmhmantmomlmd
stalls 16614 0 © 21,400 8 0 21,728 &5 O

Uppeﬂ" clase  refreshment
rooms . 7313 0 8412 0 85 7 0

(b) The expondltnre incurred by the Railway during the same period was as

ows :

1936-37. 1037-38. 1938-39.

Rs. a. p- Rs. a. p. Rs. 8. p.
“Indian refreshment rooms and
stalls . . . . 7244 0 O 20,801 0 © 5500 0 O

Upper class refreshment
rooms . . . . 228 0 0 6 0 0 86807 g 0

(¢) It is not possible to give an accurate estimate of their financial value.
« (d) Certain relevant conditions of the contracts are common to both, but not all
-of them. '

(e) As upper class refreshment rooms have little custom the revenue from sales
doés not permit payment for facilities to the same extent ps by the Indian refresh-
-ment rooms and stalls whose turnover is large and whose proﬁt.l are substantial.
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Information promised in reply to starred question No. 81 asked by Mr.
Lalchand Navalrai on the 8th February, 1840.

CALLING OF ALL THE PARTNERS OF A FIRM TO APPEAR BEFORE THE INCOME-TAX.
OFFICERS IN SIND.

The reply is in the negative in so far as the firm's return of income is concerned.
Under section 23 (5) of the Act partners of registered firms, and those of unregistered:
firms in certain circumstances, are assessed separately. In such cases the %hwu are:
asked to attend for their individual assessments in case the Income-tax cer finds.
their presence necessary to ascertain their ocorrect income.

THE RAILWAY BUDGET—LIST OF DEMANDS—contd.
SEcoND STAGE—CONI.

DeMaND No. 1—RaiLway BoARp—contd,
Grievances of Railway Employees—contd.

Mr. President (The Honourable 8ir Abdur Rahim): The House will now-
resume discussion of the Railway Budget and deal with the Demands for
Grants. We will take up Mr. Joshi’s motion No. 2:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Lieut.-Oolonel 8ir Henry Gidney (Nominated Non-Official): B8ir, when
we adjourned on Saturday, I was discussing the question of Railway
passes . . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable:
Member has ten minutes more,

Lieut.-Colonel Sir Henry Gidney: On Saturday, when we adjourned, I
was discussing the question of railway passes, and I have very little to add
further on that matter except to say that my friend, Mr. Joshi, was wrong:
because the inferior servants have now been given their passes. Sir, I now
want to say a few words about refired railway servants. It seems that
retired officers get, after 25 years’ service, three passes on all lines, whereas.
subordinates, even if they have put in 80 or 85 years’ service, get less. I
cannot understand this continued distinction between subordinates and
officials.

The next point to which I desire to refer is the question of Provident
Fund. The Honourable Member for Communications said that if Provi-
dent Fund were granted to the inferior staffs, it would be a recurring item
of expenditure. Surely, the Lee concessions, which are still being conti-
nued in spite of the public demand for economy in expenditure, are also &
recutring item of expenditure, and I would ask the Honourable Member in
charge to consider the question of granting Provident Fund concessions in

that light.
Then, Sir, there is another point on which I should like briefly to touch

regarding the employees at the Manmad Bridge Engineering Depét. Why
is it that all the subordinates employed there are temporary employees even.
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[Lt.-Colonel 8ir Henry Gidney.] o
though they have put in 15 and 18 years’ service, while all the officials,
-even those recently recruited, are all permanent, the contrast is very
<mk.i. . PR ' . . .

I now come to the next point, and that is about the Foremen on the
North Western Railway. The North Western Railway suddenly awakened
-8 few, years ago to the fact that they had inefficient Assistant Foremen
and whntad to import ten Foremen from England, I protested against this

.fnd demanded that an advertisement be put in the press. This was done
ot to my utter surprise I was told that not a single man in any community
-4n the whole of India was found qualified for the job, and yet, the Euro-
mn engineering firms in India rely on India and recruit their Foremen in
idia for their skilled work. Sir, I refuse to believe that India is
absolutely bereft of skilled Foremen, especially when we know that, for
years, Indian and Anglo-Indian Assistant Foremen have officiated in
these Foremen appointments very efficiently. Sir, I consider this not only
to be very very unjust and contrary to what one is told to believe as
British justice on Railway Administrations, but an insult to India. The
time has come, indeed has long past when Indian Railways, if they desire
to train people here, must train them as efficient men fit te fill-- gl these
appointments. The time has also come when we should stop this unneces-
-8ary and unjust importation of such employees from Englend. Sir, we
have stopped importation for other employees, e.g., guards, firemen, and
drivers. I ask why wae it necessary for the North Western Railway alone
to import Foremen from abroad, when there was an abundance of suitable
‘material in this country? But what is the hdrdship on employees recruited
in India? The hardship is this? These men, who come from England at
an average age of 30 years, remain in the country and they are placed in
the seniority list above the heads of all the senior men who, for years, have
‘been waiting for promotion to Foremen. This is not only absolutely un-
foir but unjust and can no longer be tolerated by India. I say if you
introduce new machinery, bring out your new men from England, let them
+4ruin our men and go back after three or five years service, -but why allow
them to remain here for life as senior to the seniormost men in this country
and so block them utterly for further promotion. This is un-British as we
are taught to interpret this word.

I now come to what I consider to be a very important matter referring
to the community ¥ represent in this House. I, therefore, ask the Honour-
able Member for Communications to be so kind as to listen to me,—I
refer to Anglo-Indian communal representation in subordinate services of
Railways. I feel I must voice my protest against the manner in which
the provision made for the reservation of appointments for Anglo-Indians
are being put into effect. Prior to the orders issued in aecordance with
the Home Department Resolution of the 4th July, 1984, recruitment of
Anglo-Indians to the subordinate grades of Indian Railways was in the
region of 12 per cent. per annum. Subsequent to the passing of these
orders, however, it was reduced by about one third, that is, brought down
from. 12 per cent. to 8 per cent. I submit this was not the intention of
fixing the minimum percentage of recruitment at 8 per cent. The object
behind prescribing & minimum percentage is to ensure that the community
doeg not get anything less then that mmimum and it is"'oertainly not the
view of the Government that 'Anglo-Indians should not be given more _t.]_:mn
that minimom petcentage of posts. In ‘the case of other communities,
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however, this ruling apparently has not been so strictly-: interpreted, for
instance, I am glad to see that although only 25 per cent. of posts were
reserved for Muslims, recruitment of Muslims, since the 1984 Resolution,
has invariably stood at 80 per cent.—1/5th more than the minimum. . . .

Mr. Hu.hmsd Nauman (Pat»na. and Ghot.al ﬁagpur cum Orissa:
Muhammadan): What did you say about Muslim representation?

Lieat.-Colonel 8ir Henry Gidrney: 1 am sorry you did not hear me. I
eaid that although 25 per cent. of posts were reserved for Muslims, recruit-
ment of Muslims, since the 1934 Resolution, has invariably stood at 30 per
<ent.—1/5th more than the minimum and this proves my point.

Mr, Mohammad Nauman: 1t ought to be so, but it is not so.

Lieut.-Oolonel 8ir Henry Gidney: My criticisms are devoid of any
hostile feelings to my Muslim friends. On the Btate Railways Anglo-
Indian recruitment has always been below 8 per cent. during the: years
subsequent to 1934-85 (it being only 6.48 per cent. during 1938-89), and
were it not for the fact that recruitment on Company-managed Railways
continued to be at a reasonable level, the over.all percentage of - Anglo-
Indian recruitment to Indian State Railways would have been far below
the minimum prescribed by the Home Department Resolution of July 4th,
1984, and this despite the fact that the South Indian and the Madras and
Southern Mahratta Railways do not follow the Resolution of the Home
Department of July, 1984, but exercise this percentage according to the
gyratory movement inaugurated when the Justice Party was in power
in Madras. ' '

The recruitment figures for 1938-39 are still more alarming than those
of the years previous.. Whereas during the years 1985-36, 1936-87 and
1937-88 Anglo-Indian recruitment to Indian Railways was 8.88 per cent.,
8.7 per cent. and 9.2 per cent., respectively, during 1988-39 it is down today
to 7.6 per cent.—far below the amount adumbrated in the July Resolution
-of 1084. : :

The fact that prior to 1985-86 the railways were able to recruit as much
a8 12 and 18 per cent. of their subordinates from the Anglo-Indian commu-
nity is proof that the necessary material is available in the community
.and it is only the policy governing the recruitment which has contributed
to the lower figure of recruitment.,- The policy apparently is this: There
is & feeling among recruiting authorities that there is no need to—and
in some cases that they should not—recruit more than the minimum
prescribed for the Anglo-Indian community, while, in the case of other
communities, there seems to be no such discrimination. I make one ex-
ception and that is the Indian Christian community which is very badly
represented on all Railways and needs rectification. The other difficulty
is in view of the fact that distribution by categories of posts has not been
.clearly laid down and when the number of vacancies to be filled cannot
be divided .into exact proportions, the recruiting authorities are likely and
.do, in fact, err on the side of liberality tow communities other than
the Anglo-Indian, hecause there is still the feeling among certain sections
of officers on Railways that Anglo-Indians alfeady bhave & .large proportion
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of posts on Railways. In this connection I feel I must add that when sn
Honourable Member in the other place talked about Anglo-Indians as being
nuperﬂuonﬂ;r employed and paid, he talked from the back of his hat, I
mean Pandit Hridayanath Kuneru who knows as much about railways as
he knows about flying and this is: Nil. This belief is a myth which it would
be well to explode. I submit that the rate of Anglo-Indian retirements
from railways is definitely higher than the rate of Anglo-Indian recruit-
ment to the initial grades. In any case the poliey which has influenced
the recruitment of members of the community during the past five years
(that is, years subsequently to 1984-85)—indeed from 1929, has tended to
discourasge Anglo-Indians greatly. The effect of this will perhaps be
realised in course of time and when that time comes (although signs are
not wamting even now) others may appreciate—may be tooiate n the
day—the need and the utility of the Anglo-Indian in the services with
;rul:;l]féh‘ he has been associated in the past and has materially helped to
up. g

I have represented this and other matters connected with it to
Mr. D’SBouza who has been appointed as Officer on Bpecial Duty to en-
quire into this matter generally (no doubt with particular reférence to the
Muslim community). I would appeal to the Government to give my
observations their due and sympathetic consideration.

Talking of communal recruitment, the Anglo-Indian community is
specially interested in the matter of the distribution of the over-all per-
centage not by provinoes or areas (as is necessary in the case of Muslims),
but by categories of posts. Although the Government of India, in the
Railway Department, issued the necessary orders for the distribution of
the posts in this manner as far as the recruitment of the Anglo-Indian
community is concerned, it is, today, admitted that several railways do
not find it possible to carry out this order. We have been repeatedly
demanding information on this question of distribution, but we were time
and again sssured that the Government had satisfied themselves that the
provisions made for the recruitment of Anglo-Indians have been complied
with. And, yet, in 1989, five years after the original order was issued, it
was admitted by the Government that several railways did not find it
practicable to put those orders into effect. I submit, in the circumstances,
Government cannot, with any justification, assert that the provisions
made for the Anglo-Indian community have been carried out even at the
bare minimum. .

If correct distribution by categories did not take place in 1984 it is
practically useless to start it now on the bagis of the figures obtaining
after the tremendous deterioration in the position of Anglo-Indian employ-
ment which has taken place during the past decade. For, during these
years, owing to the stress of unemployment and the change of Govern-
ment’s policy, many Anglo-Indians, rather than starve, were compelled to
seek any post in any category irrespective of whether his forefathers were
associated with that branch of serviee or not. I contend their association
in the ‘past with particular categories of posts contributed in no small
measure to the efficient working of administration and I venture the view
that many experienced railway officials will agree with this observation.
It is, therefore, not elways a one-sided affair, although it may appear so
to soime uninitiated people. B
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In any case, if the Government and the communijty are to check and

+ find out whether or not the provisions made for the protection’of the em-
ployment interests of the Anglo-Indian or any other community are being
fully given effect to, figures of such distribution (prescribed and actual)
should be made available to those organisations, Unions and Associations
who are interssted in various questions affecting the community. '

This is a matter of very great importance to my community to which I
should beg the Communications Member to give his careful consider-
ation. I am not asking for much. I am asking for what I have been
given and am entitled to and nothing more. I shall, therefore, ask the
Honourable Member to see that matter honestly, fairly and squarely
considered, irrespective of what others may think that it may be a privi-
leged position or whatever they may call it—I care not~—1I regret—give me
what I have been promised—what I am due—do not cut it down, and let
not people who are ignorant of facts as Mr. Kunzru grumble that we have
a superfluity of appointments and percentages which we certainly have not.
On the contrary of which we have been deprived............

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has finished his time. ‘|

Lieut.-Colonel 8ir Henry @idney: I just wish to say one more word . .

M. President (The Honourable Sir Abdur Rahim): No.©  The Honour-
able Member has exhausted his time. . '

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): I do not want to detain the House very long, 'but
" I just want to draw the attention of the House to one or two points. The
first thing I want the attention of the House to is the system of appeals
that is prevalent in the railway department, and in that connection I would
refer to the speeches delivered by my Honourable friends, Sir Henry Gidney
and Sardar Sant Singh, in 1933{ which have now become classic.” (Inter- -
ruption). I have quoted them in extenso in my book. In those speeches
they have draWwn’a pictare of the manner in which these appeals are heard
in the Railway Department. There are only two solutions o this question
and I hope that in his leisure moments the Honourable the Communica-
tions Member will think over them. The first suggestion of mine is that
a department of appeals should be created and it should be under a person
"who has got a judicial mind. His rank should be that of Deputy Agent
(Appeals). He may be drawn from the Railway Department or the Indian
Civil Service or any other service, but he should be a person who is accus-
tomed to listen to appeals with a judicial mind. We have plenty of
examples, and I think, 8ir Muhammad Zafrullah Khan himself when he
wus the Member in charge had a case before him in which it was com-
pletely proved that officers never read the appeals which were submitted to
them and their replies were given in a haphazard manner. I have also an
alternative suggestion, follow the exsmple of South Africa and Australia.
That is, have a, pauel of ten persons, five of whom are representatives of
the employees and. five, representatives of tlr'iel railways, with a pol_ip_b
magjstrate as the chairman, and the appesls are always ‘submitted to a
panel drawn fram these eleven persons. One of these two methods will
have to be adopted in order to avoid the exigting difficulties and to satisfy
the staff. - h " '
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The next point I want to draw the attention of the House to is this. I ~
have got before me a large number of these printed pamphlets about the
grievances .of Muslim employees. I do not. want to dilate upon them but
the difficulty is there and I should like to place that diffieulty before the
Honourable Member for him to find a solution. Here are the grievances,
rightly or wrongly. Individual members canmot present them before the
officers because they are afraid of punishment or demotion. Unions ure
not recognised, so they cannot represent their grievances to the authorities,
and if any Member of the Legislative Assembly draws attention to the
grievance, then the employee soncerned gets a rebuff. Therefore, please
-wuggest some method by which these employees may present their griev-
anced, The Communications Member wil soon find out—as His
Excellency has now found out in general politics—that your All-lndia
Federation does not represent the majority of the railway employees. It
reptedenis only a very small portion. There are a large number of other
people, Muhammadans, Anglo-Indians, Christians, and also Hindus—large
numbers of people—who do not belong to the Federation at all.

. T AT

Mr. Lalchand Navalrai (Sind: Non-Muhammadans Urban): Let them

join the Federation.

Dr. Sir Ziauddin Ahmad: In the same manner as Muslims ought to
‘have been in the Congress but, unfortunately, they are not. This {s a'fact.
It is rather unfair to shut out a large number of people and say that they
should have no method of representation at all. You cannot shut your eyes
to political facts. You must take the country asTit is and not as it ought
to be. There is no use of shutting your eyes against grievances which other
people have. Very often Muslim subordinates have got grievances against
their Hindu officers and the Federation cannot do anything in that case.

An Honourable Member: And vice versa.

Dr. 8ir Ziauddin Ahmad: Yes, and vice versa, but you have got the
Federation and we have not. I do not want to say what should be done,
but some method ought to be found by which the grievances of the em-
ployees can be heard by people who are absolutely disinterested snd can
bring to bear upon the guestion a fresh mind. :

The next point I wanted to refer to is the condition of the ticket check-
ing staff about which I have already made a repreésentation and 1 would
take this matter with the Honourable Member later'on. With these words,

resume my seat. ’ ' o

Mr. M. B, Aney (Berar: Noh-Muhammadan): The point whith my
Honourable friend, Dr. 8ir Ziauddin Ahmad, has toyched is an important
ore and there should be some arrangement for giving a hearing to the grie-
vouces of the employees, dnd the present system of disposing df appesls is
very unsatisfactory. On that point there is mo difference'ibetween him and
any, other Member of this House. In fact, it is notoHous that the usual
pendency of the department in régard to appesls 'is practically to leave
matters where they stand on account of the decisions arrived at by the
original cers in~ charge of affairs, and there is little thance of their
grieyances being properly considered by an appellate court, unless there is
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some change on the lines suggested by Dr. B8ir Ziauddin in the
personnel of those who are entrusted with the duty of hearing these appeals
or the machinery of the appellate authority. As regards the other point
which my friend mentioned, namely, having some machinery for the sake
of hearing the grievances of the employees, I really fail to understand where
the difficulty comes in if all the employees join in one common Federation.
The Federation is not a communal body. The Federation is a combination
of workers for the sake of fighting out their common grievances and making
representation about that to the authorities concerned. If there is any
place where communalism has least chance or scope, it is.that place and
I believe that if we have to make some effort to rid this country of this
evil of communalism, at least in_the matter of the work relating to these
labourers, we must see that they make proper combinations based on
common trade or business and forget their comymunal colours and eome
together and work for the common cause which they have all in mind. It
is true that today there are certain communities and kinds of employees
who are not in the Federation. An attempt should be made to see that
they join the Federation and they should not be encouraged to keep them-
selves aloof from this combination. By this separatigt tendency we leave
the Federation itself powerless. We do not allow it to become strong and,
at the same time, the groups that remain outside cannot become strong.
Therefore, our attempt should be in the direction of persuading these men
or groups who remain outside the Federation to come into the Federation
and collectively ventilate their grievances, irrespective of any considera-
tions of party, sect or colour. -If they do that, we shall have no need to
appeal to the Honourable Member in this House to find out some machi-
nery. The machinery which exists will become 8o powerful as to compel
the Government to grant justice to them. That is the proper way to do the
work. -That is bow I feel. These are the few remarks which 1 wanted to

make.

Sir Abdul Halim Ghusznavi (Dacca cum Mymensingh: Muhammadan
Rural):' Mr. President, my Honourable friend, 8ir Ziauddin Ahmad, has
already stated that we, Muslim Members in this House, receive almost
daily pamphlets after pamphlets from the Muslims who are in the service
of the Railwaye etating their various grievances and, as he pointed out
correctly, it is very difficult to find any solution for this state of affairs.
Firstly, if an Honourable Member of this House takes up those things and
goes to the Member in charge in the Railway Board who can redress these
grievances, the very first thing that will happen is this. If information is
received from a person or a particular body, he or they will be immediately
tuken to task.® They will be told: ‘“Why have you brought this to the
notice of & Member of the Asserbly’’. Becondly, the Railway Board will
gay: ‘‘This is an interference with our domestic work. This is not the
business of a Member of the Legislative Assembly.” You are there to lay
down broad principles. We are here to work them out. Who are you to
bring to our notice these things, for which we are solely responsible’. That
is the unswer that is ustially given when the Member who is in charge of the
Department is approached. But now, T know we will not get that kind of
angwer. We will get a very sympathetic hesring. Because Sir Andrew
Clow is at the helm of the adminiatration of the railways and we Muslims
believe that if we can brifig to his noticé the legitimate grievances of the
Muslims, after testing them, he 'will rédress them.” One of the ‘most p-
portant things which T wailt o discuss on "thé ‘floor of the House today Is

aF . GUOmTE L e dooa i o 29
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the recruitment of Muslims in the service of the Railways. In 1929, the
firgt time that I mooted this matter, I said that Muslims were not repre-
sented in the railways in the proportion that they should be.

The Honourable Sir Andrew Olow (Member for Railways and Commu-
nications): T am loath to interrupt my Honourable friend, but I believe
‘there is a cut motion coming up later on on this very subject and, if so,
it would save the time of the House if the Honourable Meinber desisted
from discussing it at the moment. ’ '

. Sir Abdul Halim Ghusnavi: 1 thought I may not get the time. I will
not take up the time of this House now but I will leave this for that cut
_.motion when it comes up.

" The Honourable Sir Andrew Olow: Sir, it is a little difficult for me to
reply to all the points that have been raised within the time at my
disposal, because this has not been a cut motion on any single subject. An
immense range of questions has been covered, relating to railways all over
India. T shall do my best to deal with the more impartant points so far as
I am informed on them. I want to begin with a point of Mr. Joshi’s, which
he put 7th or 8th on his own list, presumably putting them in order of
importance, but to which T accord a higher place because its implications
are so far-reaching. I am referring to the question of increased wages.

Mr. Joshi made no attempt to refute the suggestion that I made in my
opening speech that prices had not yet risen to the levels they bad when
the bulk of the present rates were fixed and even in regard to the new rates
of pay to which he alluded, I think 1 am right in saying that so far as the
lower paid men are concerned, the redyctions made were generally small
-and in many cases no reduction was made at all. Indeed, I think Mr.
Joshi admitted by implication the truth of what I said, because his plea
really was not that workmen are now worse off than they were but that
the standard, formerly prevailing was not sufficiently high.::In other words
e was pleading not for any war allowance to meet the present emergency
but for a general increase in wages, all round, which is to be of a permanent
chgracter. Now, I dealt in a previous apeech with the grgument that we
should define what you mean .E_v standard of comfort and that we should
then assure to every railwayman sufficient wages to: secure that standard.
Quite frankly, put in that way, it is quite impossible. It means that,
whatever the aggregate amount of services and of commodities available,
and whatever the population that has to share in that quantum, railway-
men or perhaps Government servants generally must have their share first,
and it must be a fixed share, irrespective of what is left for anybody else.
That is not a position which we can accept. Actually as I tried to
show earlier, quite apart from the restoration of the ten per cent. cut,
railwaymen in the non-guzetied grades generally have on the average got
a ten per cent. increase in the last ten years. As I said, we are at all
times resdy to consider any reasoned statement of the position and if there
are any special cases of hardship we shall look into those cases carefully.
But what 1 am, not prepared to accept as a reasaned statement of the casp
is the ples that merely hecause in,tEe last few months the prices of com-
modities have risen, the cage for an allowance is, therefore, proved.
I-weculd wam the Houpe that there is another thing that cannot be
ignored m?m ¢ ig the P‘fﬂ““ ;:t the comniu:ﬂtx senmally--t A}ny- Appreci-
: lﬁw M8} 8 which is of & general chazacter must. almost inevi-
tably involve ?m

increase in wages which are paid elsewhere, and if
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we ever attempted to forget that, I am sure the House would very quickly
remind us of its importance. )

B *‘Q come to another point, Mr. Joshi put to me some guestions about
the provident fund and I think that was raised also by 8ir Henry Gidney.
Sir Henr)'r; Gidney said that I had laid stress on the fact that it was &
permanent concession. Quite true; what I was trying to emphasize was
that while Mr. Joshi had said that next year you exrgectga suﬂ"lclijent surplus
to give everybody the provident fund, t point I was making was that I
could not look at the position of only one year when temporary profits, due
to war, might acerue. I bhad to be assured that the Railways would be able
to meet those concessions not for one vear but for thirty,—and that I think,
my Honourgble friend, Sir Henry Gidney, will recognize is a very important
consideration.

Lieat.-Oclonel Bir Hom'y Gidney: Why not give it during the duration
of the war only?

The Homourable Sir Andrew Olow: You cannot give the provident fund
concession for & year or two and then withdraw it. That is quite impracti-
cable. If T have got to give certain men a certain amount of provident
fund concession, I may be able to withdraw it from their successors, I may
be able to say ‘‘on account of & difficult position we shall withdraw it from
vou'’ but we can hardly withdraw it from men who bave once enjoyed it.

Lieut.-Oolonel 8ir Henry hiﬂno’y: 1 am sorry, Sir, I thought you were

talking of the ten per cent. war allowance.

The Honourable Sir Andrew Olow: Then Mr. Joshi asked, ‘‘are you
going to give it to men by categories, and how muech are you going to give?’
We should be doing a very poor compliment to the Federation, Sir, if we
made up our minds beforehand and only consulted them afterwards. We
hope to have the advantage of their advice. I made it clear in my opening
speech that the amount must depend on other claims. If we find that there
are no other claims to which priority ghould be given, then we have a sum
of approximately twelve lakhs set aside. I would remind the House that
the grant of the provident fund means on the whole an increase in a man’s
pay of about eight per cent. So far, at any rate, us we are concerned, that
is the equivalent that we have to give, at present rates.

Then, . still dealing with general questions, a few questions were put
about passes. Mr. Joshi suggested, ‘‘why not equalize them sll round?
Why have a distinction between officers who. have very few children and
subordinates who have an immense number?’. T should have ‘thought
there is & case for giving more passes to those with very few children rather
than to those with many children,—because it costs us less. The trouble—
and I think Sir Henry Gidney ‘also referred to the lack of uniformity in
other rules—is that we find, in practice, that the demand is almost always
to equalize upwards when we want to equalize 'downwards. It is an
extremely difficult matter. We are, I may say, frying, as far as we can in
the matter of these rules to which élf Henry Gidney referred, to mtroduce
‘uniformity gradually’; but the point is that labour as a r_ure fixes its gaze on
the very best series of rules and tends fo say, ‘‘now bring everybody up to
that standard’’. If we could equalize downwards or cut down at the  top
and rajse at the bottom, it would obviously be desirable, in some cases, but,
‘normally, people at the bottom appreciste a rise much less than the peaple
at the top feel the hardship.
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Then, various criticisms were made on matters of promotion. I take it
rather as a tribute to the Railways that so much stress should be laid on
thig point. I cannot help feeling that if in private employment men made
it a grievance that they had been for a number of years on the same pay,
they would not get a terrible amount of sympathy ; they would be told that
they were doing the same work which is worth so much to the employer.
The very fact that an enormous number of men on the Railways have come
to expect periodical increments- or periodical promotion is surely a tribute
to the type of career that we offer; but, obviously, we chnnot guarantee to
everybody continuous or eéven intermittent promotion. There have been
undoubtedly some cases of hardship. Mr. Joshi referred to block in the
locomotive staff on the North Western Railway, and Sardar«Sant Singh
veferred to a block in guards and in the commercial staff. Now, these do
not all stand on the same footing, though iSardar Sgnt Singh was perhaps
under the impression that they do. The block; so“far as I understand it,
in the case of the locomotive running staff and the block in the case of
guards are due to alterations made in the cedre in recent years, and in
some cases these undoubtedly have had the effect of retarding promotion.
We looked recently, I think, into the case of the locomotive ranning staff
and & number of supernumerary posts, I think thirty to forty, were created
very recently with a view to easing the situation. I am prepared to
examine the case of the guards, for I feel that in their case, undoubtedly,
the prospects have been definitely deteriorating in the last few years.
That is_partly due to retrenchment which'is not' & ‘mattef which I would
regard as giving rise to a legitimate grievance, but it is also partly due to
a certain amount of degrading and I can promise Sardar Sant.Singh that
that matter will be examinaed.

The position of the clerks stands in quite a different category, for here
1 do not think there has been any degrading at ail. What, us far as I can
see, happened was that in the Accounts Branch two grades were amalga-
mated and the cry arose, ‘‘let us amalgumate the two grades here also”.
In fact, 1 have seen some demands from these clerks which are estimated
to cost thirteen lakhs a year, more than one new provident fund provision
throughout India. The grades in the Accounts Branch were overlapping,
and the grades, I believe, as regards the other clerks are not, and therefore,
there can be no question of amalgamation. We cannot, without any change
of duties, give all clerks the right to rise from one grade and go automati-
call; into another, and so I do not feel that this stands in the same cate-
gory. DBut the question is still being examined. I have not come to any
final conclusions but I should be raising false hopes if T suggested that any
large concession was likely to be, given in this direction. It might be poe-
sible to do a little to ease the position of those who are at the top and who
for a long time have received no promotion and have ne prospects of any,
but that I think would only benegl: a few people at the top.

‘Then Mr. Joshi referred to the short time at Kharagpur—a rather fami-
Tiar subject. If I heard him rightly and I was rather shocked, he said he
had tried to get a strike up on'the subject there suggesting that the men
should ask for more pay and not for more work and that the men, all credit
to them, refused to take that method. Actually, short time ‘was introduced
08 o means of -avo:di:g what both the men and the Administration felt
would be a greater hardship and that was a reduction of staff. As regards
Biturday ‘working for a half day which my friend is pleading for, I believe
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it has already been restored as regards evary alternative Saturday, and_.t.heré
is & possibility—I won't go further than that—of going a kttle farther.

Then Bardar Sant Singh raised rather a difficult and quite important
question when he referred to his own experience as-presiding over an
unrecognised Union. He applied for an interview ~‘with the General
Manager to discuss its conclusions and grievances and the General Manager
de.clmed to see him. Then, I gathered, he put on & different suit and
said : ‘T am no longer Bardar Sant “Singh, Preéident of this- Union, but
I am now Bardar Sant Singh, M.L.A. and 1 want to discuss the quesiion
with you. 8o, please let me be in by the other door.”” The General
il:;gager again refused to see him.. I believe they had some conversation

Sardar Sant B.lngh (West Punjab : Bikh) : I have had no conversation
with the General Manager so far. ' '

The Honourable Sir Andrew Olow: It may sound a little difficult to say
80, but I eannot help feeling that the General Manager was right. The
point really is this. We have certain rules for the recognition of Unions. -
We ask certain Unions to apply with certain conditions and we say that
those who apply with those conditions will be able to put forward the cases
on behalf of the men. Now, if an unrecognised Union can appesal to a
sympathetic M.L.A. and says : ‘You come and be our President and then
go to the General Manager’, that is circumventing the whole object and
purpose of the rules. It is giving to an M.L.A. rather than to ourselves
a right to say when we should recognise the Union. If the General
Manager is to receive Bardar Sant Singh and listen to the grievances of an

ised Union, he is doing precisely—and & little more—what he
would have done in the case of a recognised Union, which has to come
through the ordinary channel. I am quite rure if the Sardar Sahib had
had & personal complaint, if he had something affecting himself and was
not seeking an’ interview -as & representative of an unrecognised Union,
the General Manager would have been very glad to see him or to pass him
on to an officer who was more competent to deal with his complaint.

‘Mr. M. 8. Aney: May I just ask the Honourable Member one question?
Suppose an M.L.A. had to say something about the very fact of non-
recognition of this Union and wanted to represent the matter to the General
Manager, would it be proper for the General Manager to refuse to see him?

The Honourable Sir Andrew Olow: T think the proper course for the
Union is to apply for its recognition in the ordinary. way.

Mr. M. 8. Aney: That is snother matter.. Would it be proper for the
General Manager to refuse to see the M.L.A. if he wanted to.represent
+hese facts personally to him and ¢o.show that his previous conduct in the
matter was not satisfectory? If I want {0 make a representation to this
effect to the General Manager and say that I want to see him, not as the
President of a particular Union but as an M.L.A. representing a particular
constituency, would it be proper for the General Manager to refuse to ‘see

me?
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The Honourable Sir Andrew Olow: I think the Honourable Member is
putting a question to me which if it were put at question time the Honour-
able Mr. President would say was hypothetical.

Sardar Sant Singh: May I just add a word? My complaint was about
the delay in recognising the registered Association especially when it had
complied with the rules of the Department.

The Honourable Sir Andrew Olow: I am personally willing to call the
General Manager's attention to that point and I will make an inquiry if
there has been delay and no reply was sent.

Trying to select from a number of other points the more important
ones, there was a reference made by Sir Henry Gidney to the recruitment
of European foremen. It is not & new matter. , It really arose last,year
and it was discussed by the Central Advisory Counéil f6r ‘Railways -at its
Beptember meeting. I can only assure him that in this case I looked
personally into the matter why there were difficulties_in getting these new
foremen.” I am afraid there is very little proBabifity of afiything like
that being r ]_Eeated in the next few years because we are not likely to get
the men. Kven if we find difficulty in getting Indians, we are not likely
to ,fet men from England either. Then he referred to the Anglo-Indians
and suggested that they were not getting their proper quantum of posts.
As he knows, there is an officer on special duty, with whom, I gather, he
is in touch; and I am sure that if the terms of the Resolution are not being
carried out, Mr. DeBouza will bring that fact to light.

Then, the discussion went on to certain other communal issues and
Dr. Sir Zisuddin appealed to re to devise some machinery by which the
Muslims could put forward their grievances. 1 was not able to gather
quite how the Muslims were sufféring in this particular respect.

My, Miihifmia Nafiman: In the case of the Muslim Unions, the plea
is always put forward that it is-a communal affair and that one door has
also been shut agdinst them. We do not know what other door we should
knock.

The Honourable 8ir Andrew Olow: If the Union is purely communal,
then the action was probably in accordance with the policy ‘of the Govern-
ment. '

M:. Muhimmad Waaman: But we have been denouncing that policy.

Ths Honourable Sir Anfirew OUlow: In this debate I cannot obviously
enter into discussion on a policy which concerns not merely the Railways
but the Government as a whole. But, surely, il is open to the employees
to form Unions from which they need not exclude those who are serving
in the same capacity. I cannot recognise:that within @ #patticiar grade
those who adhere to a particular faith or religion have interesté which are
esgsentially or diametrically opposed to othars, and that those in the same
grade smd lpositioh have grievanees of an essentially different character. .1
think Mr. Atiey put that point. It may be perfectly true that the Federa-
tion is not representative of all grades. The Federation is, after all, only
a F%da_ntion: it is not an original Unfon containiig men. But there
are Unions . . . ..
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Dr. 8ir Zisuddin Ahmad: May I just interrupt the Honotrable Mémber?
The Federation refuses to take up the grievances of the Muslim employees
if they are directed against the Hindu officers,

The Honvurable Sir Andrew Olow: It is not the Federation's business
to take up individual ‘complaints and if the Federation tried to bring before -
the Raflway Board the cases of individuals, the Railway Board will refuse
to deal with them whether they .related to Hindu, Muslim or Christian
officers. That is not the business of the Federation at all,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has exceeded his time.

Mr. Joshi is not here and he has written to say that he has been called
on an urgent business to Bombay and has asked his sbsence must not be
taken as a mark of discourtesy. = The Chair will have to put the question
now to the House.

The question is :
“That the demand under the head I'Ilhilway Board’ be reduced by Ra. 100.”
The motion was negatived.

. Mr. President (The Honourable 8ir Abdur Rshim): Now, it is the
turn of the Muslim League to move their cut motion

Muslim Grievances.

. Bir 8”01! Raza Al (Cities of the United Provinces: Muhammadan
Urban) : Bir, I beg to move :

“That the demand under the head ‘Railway Board’ be reduced by Ra. 100"—To
discuss the grievances of Mualims in railway services including their number by direct
appointment, or promotioii’ and the adequacy of steps taken by Government since 1926
to ensure the securing of the proportion fixed for the Muslim community.

Sir; let me; first of all, explain that the last explanatory portion of the
. “ndte to the totion that I have just moved is even more im-
13 Noows. portant than the first pért. I make sbsolutely no apology for

bringing this very important matter to the notice of the House. It is
generally stated, I would say without further prefacing my remarks, that
my motion rests on solid moral ronsideration. It is in this view that I
would invite the Treasury Benches to look upon this motion and I"would
also invite my Honourable colleagues of this House to vote on this motion
if the occasion for a Division arose. It is impossible for &ny country and
for the large sections comprising the population of that country to be happy
unless every section of the population feels that due justicé has been done
to it. In India the further trouble is that, owing to our hopelessly diffi-
cult and unsatisfactory economic position, these Government posts play
8 very important part in determining the economic position of & community
as well. iy

1 must now offer the thanks not only of my Party, but of the whole
Muslim community, to_the Governmeént: of India who, after sleéping for
many a long year, woke up in 1?26 s_md addressed t!:lamsql_vea to tl-le

uestion of doing #way with the grievances of the Eh_slm: community in
tqhé mitter of appointment of Muslims to public services.  The result
improved the position a little, but it was not gt.t‘ende_d by very satisfastory
consequences. - This' led the Government of India to re-eximine the
position again in 1934 &nd then they ear-marked 25 per cent of the posts
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for the Muslim community. °For that, again, let me tender the thanks of
our Party and of the Muslim community to:the Government. Now, what
I want the Government to do is to see whether the orders-issued in 1984
in the Home Department Resolution dated 4th July, 1934, have been
carried out both in the letter and, what is more, in-the spirit. , That is
what we have to consider today. The time at my disposal will not allow
me to put all the facts before this House which otherwise I would have
liked to do. I would, however, invite the attention of the Honourable
the Railway Member to a few very important facts. . I need hardly
remind this House that having had the advantage of experience of how
appointments or promotions to Government services are made, any obser-
vations that I may make in the course of my speech this morning would
“pérhaps draw the attention of Treasury Benches.

Sir, the railways are divided into two categories. ~There are the State
railways and there are the Company-managed railways. Sometime ago,
it dawned upon somebody that it would be a nice thing if a new grade
known- ‘a8 the “‘lower gazetted service’’ was created on Btate railways, and
the constitution of the personnel of this ‘‘lower gazetted service'' was
obtained by promoting men from the subordinate services of this grade.
Let me at once point out to the Honourable the Railway Member that
this immediately led to very serious injury being inflicted on the Muslim
community. I should like to invite the attention of the Honourable the
Railway Member to one fact, nemely, that we find that on the State-
managed railways in 1939, 48 promotions were made tp.the ‘‘lower gazetted
service’’ from the subordinate services. Out of these 48 -posts, two
posts went to Muslims. I may very casually mention, as it is a matter of
interest to this House, that whereas two posts out of 48 went to Muslims,
three out of these 48 posts went to Indian Christians and one to the Sikh
community, the number of Europeans who were appointed to these posts
in that year was 156 and the number of Hindus was 18. If the Honour-
able the Member for Railways will turn to page 105 of the Railway Board's
Report, he will find that on the Company-managed raliways, where there
is no lower gazetted service constituted by the promotion of sybordinate
service men, out of 36 posts, nine went to Muslims. That clearly proves

that Muslims do better in the matter of recruitment in Company-managed
railways. L ' '

The Honourable. 8ir Andrew Olow: Out of 36 posts of what?

8ir Syed Rass Ali: These are ap intments of class ‘C’ service, Com-
pany-managed railways. I believe that is very much what corresponds to
the lower gazetted service.

Now, first of all, I would urge on the Honourable the Railway Member
to do away with the manner in which the recruitment is made to the lower
gazetted services. As I pointed out, $he recruitment, except in the lowest
grade, is made by means of promoting subordinste service men. . There
is absolutely no reason why it should continue. This matter was mooted
by me in this House last year and the Honoursble Sir Thomas Stewart,
who -was then the Railway Member, made a reply. I find that the
propossl that I.mada then was that whereas now recruitment.is made to
the subordinate services in the lowest rung of the ladder starting on Rs..30
aud whereas we know that thero are no less than eight grades in the
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‘subordinate services, recruitment of Muslims should be made to the seven
remaining grades by what is known ms direct intarn?edlate appointment.
Instead of promotion, the Muslims should be regru:ted by direct inter-
mediate appointment. The position today is this. Everybpdy in the
subordinate service has to begin on Rs. 80 a month. There is only one
grade immediately above that, to which Government have also allowed
recruitment to be made by direct intermediate means, but they have
decided that no more than one-fourth of the posts should be promoted.
What I mean is that if, in a particular grade, if in the grade immediately
above the lowest grade, there are a hundred vacancies, twenty of therq \jnll
be made by direct appointment. But this does not apply to the remaining
six grades. That is a great hardship and should be done away with at
once. The objections of Government are two. The first is that if you
do away with promotion and replace it by a system of direct intermediate
recruitment, it inflicts a great injury to those who are in the lower grade,
whether it be the lowest or the one above that. The objection is good
80 far as it goes, but. I am afraid it intentionally misunderstands the
Muslim contention. -Nobody asked Government mot to have recourse to
promotion. What we mean is this. To every grade Muslims like others
should be promoted, but in case it is found that an adequaté mumber of
Muslims is not available for promotion, then the balance should be made
good by having recourse to intermediate direct recruitment. I hope the
Honourable Member understands my point. The point is:this, In a
particular grade, there are four posts which are to go to the Muslims and
only one Muslim has been promoted. Let the recruitment to the remain-
ing three posts be made by direct interemediate recruitment. Secondly,
this should apply to all the rungs of the ladder, nemely, from the second
grade to the eighth grade. As I have stated before, there are nq less
than eight grades to seven of which recruitment is at present made by
promotion.  Let that system extend to all the grades. There is no
reason why any grade should be excluded from the operation of this rule.
The second objection of Government is that quslified men may not be
forthcoming; if recruitment is made for the second highest grade and
qualified men are not forthcoming; what is to be done? In this connec-
tion Government are fond of trotting out the engine drivers and asking
whether the Muslim oommunity would be prepsred to be driven by an
engine driver who has got absolutely no experience of engine driving and
1s recruited in the grade of Rs. 250 & month. Sir, we do not ask them to
do that. Let me remind the Honourable Member that up to 1925, and
in some cases up to 1929, direct intermediate recruitment was made on
all railways.  This system has been in force only for about 15 years,
namely, the system which sets too heavy a premium on promotion has
been in force for not longer than 15 years. Introduce the old system and
confine it to those branches of the service only to which it was applicable
in 1022, 1928 snd 1924. I want the whole system to be revised. These
are the two objections of Government and these are my replies.

Now I will very hurriedly put some important points of substance before
the Honourable Member who, we all know, is a great gentleman. Not
only is he a great gentleman, he is.a good Christian too. Let him
exhibit in the performance of his duties, 'as long as he holds this portfolio,
some of those Christian qualities and virtues, one of them being not to be
a party to any injustice but o try to remove injustice and to help those
who have been subjected to improper treatment in the past. There are
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three points that I want to raise, apart from the question of intermediate
promotion, and I will now formulate them. The first is that there should
be an agency created, if justice is to be done to the Muslim community,
to see that the orders contained in the Government of India Resolution
of 1934 are enforced. I will develop that point in 8 minute. The second
point is that either the method of the constitution of the lower gazetted
service should be done away with or recourse should be had both to pro-
motion and to direct intermediate recruitment. The third point is that
there should be Muslim officers serving either as establishment officers or
88 head clerks or as superintendents in every establishment office, without
which it would be impossible for Muslims and .other minorities to get pro-
per justice. And here let me say that when I speak of Muslims, I have
the case of other minorities also in mind who come within the purview
of the Resolution of 1934 and about whom I have got figures, but time will

not allow me to place them befiore you. Let Muslim officers deal with the
establishment in these offices where appointments are to be made.

_ Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member has only one minute more.

8ir Syed Raza Ali: These are the important points and it is very im-
portant that these grievances should be done away with, and unless you
have Muslims in charge of every establishment office, their claims will not
be properly attended to. I would invite the attention of the Honourable
Member to & question that was put in the other House on the 28rd Septem-
ber, }924, and I will not dwell on it any further. :

Finally, the position is this. In the Finance Department, in order to
see that they carry out the orders of the Government of India, you have
t the audit office. You have got the Labour Conventions passed at
eneva and Washington; you have got inspectors to see that the regulations
framed by the Government of India are carried out. You have passed the
Resolution of 1934, but you must have an ugency to see that the orders
contained in that Resolution are enforced. .In the name of the Muslim
League and the Muslim community, I recommend the appointment of an

I.C.8. officer, does not matter whether he is 8 Muslim or a European, to
see that these orders are enforced.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member's time is up. -

'Sfr Byed Raxa ltl There should be three or.four inspectors under
him. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Cut motion moved :
“That the demand under the hiead ‘Railway Board’ be reduced by Ra. 100. .

Lieut. ipl Bir Benry GHddey: Sir, if I interfere in this debate, I
would agk my Muslim friends to feel that I da not do so with any feelings
of hestility o{' 0}5 sitich to the principle underlying. this cut motion, but
with a desire clénrly to' place before this House the other side of the
picture to that placed by the Mover, Sir Raza Ali. Perhaps this House is
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unaware of the fact that before the year—I think—1926-97 Muslim. Mem-
bers in this Honourable House were very silent as to the paucity of their
representation in the Railway and other services,—they "wére just not
interested in it—and it was I who had the honouyr to bring it to their notice
for the first time on the floor of this House, when T Wwas castigated rather
severely by my Hindu friend, Sir PursBotamdas Thakurdas, 1 always feel
very glad of what T did then ‘because, ever since, Muilims have been
seizing every opportunity ard more to see that their countrymen are
taken in increasing numbers and get their just dves.” - S

Bir, I.now come to the substance of the motion. What does my friend,
Sir Raza Ali, wunt the Communications Member to do? 1f I understood
himn aright he says, on behalf of his community—he has every right (and
I have every sympathy with him and I suppose. I should do the same-if I
were a Muslim)—to have a certain percentage of Muslims in every section
o{mgvery department of the railway, except some which existed before
1 Ce .

The Honourable Sir Andrew Olow: I think it wae the other way about.
I did not' quite follow what he said but I understood him to say it wae in
those departments thit he wanted this representation. -

Lleut.-Colanel Sir Heaxy Gidney: Sir, L alse am not clear as what he
actually wants but it really boils down to this: since Muslims have not got
their proportion in each of these particular departments, make up this
deficiency by direct recruitment. I am a strong opponent of direct recruit-
ment, not because it concerns my friends the Mugll.ma_ or any q@th com-
munity—even my own community. I protest against it because I believe
that ‘‘efficiency’’ and ‘'safety fast"’ should be the main slogans of a
business concern as are our, Reilways and they cannot ’l')e_eﬂ’hmentl_y run
without it,—I repeat,—‘efficiency” and ‘‘safety first’". How can y(:u
efficiently operate a big administration l:ke_ the railyays if you ag;_q l.o
satigfy such a communal demsnd, engage mexpeg:l‘eriﬁt;d men simply
because they happen to be B.A.’s (to which add a *‘D™ and they become
bad) or M.A.’s (with a ‘D"’ added and they become mad) and place them
in responsible posts without experience? . . . .

Sir Bjtd Raza Al: 1 do not recommend that th'ey should be brought in
as enginé drivers. That was not my recommendation.

-

- y Gldney: It goes without saying that if such

a df,.;::;l’oﬂ‘::qwgig'g drive a'ri'..ingi};ig_g while reading X_‘Paradise qut"
the engine would certainly be lost very soon. ,'But.'tht'are are other app?mt—
ments also which reguire experience; moreover, Sir, it would be unfmg to
members of all communities who sr¢ awaiting their promotion and t f;:lr
just reward for g,coogn service if, simply -tp_.sqti,_sfy part:pqlsr com:lnum ty
which claims and demsndg o bave 'y cerlein percentage in, each dopart
ment, their just cl.a.ix;n_'s_-n_ri';bg be qverlooked in this qufl_u_na gg;am .t;-_n I
say Muslims shopld hﬁy ;‘g}gﬂdﬂi lﬁ%gh 3' eh‘?‘?'?h“\ e&?ﬁg.- ?’nfé’ I*! ai%
Muslims as 8 community, have oply regently. entered “will in time. be
these. youngsters who have entered go up, tbey will in time. be
?r;:{:d::l i?i’u Yséc'ti%ns and be appointed to senior poeis: that time for
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Muslims is very near but.you have to exercise patience, but I do not at
all accept the policy that we should have diraet recruitment simply because
s community has not got its percentage on al] sections of Departments:
it is unpracticable, it is wrong and it is, exposing the public to grave danger.
It is not right for any government to accept such s policy .o

\

Dr. Sir Ziauddin Ahmad: May I interrupt, Sir . .

Mr. President (The Honourable Sir Abdur Rahim): I do not think the
Honourable Member need interrupt. '

. Dr, Bir 3lauddin Ahmad: Do I understand the Honourable Member to
mean that he is now advocating that direct recruitment in the intermediate
or subordinate grades should be stopped and he is not in favour of direct
recruitment to those grades? '

Lieut.-Oolonel 8ir Henry Gidney: On my reading of the present. position
of communities on. Railways I certainly mean what my Honourable friend
asks me. We see demands are made for direct recruitment in the cadre of
guards, firemen, and others. If “efficiency’’ and ‘‘safety first’’ are to be
our watch words on Railways you cannot allow such things. Public safety
depends on efficiency of our employees and mothisg: of this sort should be
done. May I repeat to my Muslim friende—you are running too fast. I
do not want vou to be slow movies, but you are running too fast. Your
figures are yearly going up as you can see from the official blue books: in
the course of a few years you will be:ocoupying & large percentage of all
these jobs 8o why be so rapacious now and say that there should be direct
recruitment to these intermediate appointments to satisfy our demands
even at the expense of public safety and-experience.

8ir Syed Raza Ali: What about the application of this principle to the
accounts hranch and the traffic branch? What objection can you have to

intermediate direct recruitment there?

Lieut.-Oolonel 8ir Henry Gidney: I think even a traffic man wants good
experience, especially in case of accidents or anything like that. But apart
from that the Accounts branch need not worry either :you.or me; for, it
is a monopoly for the south of India who have the mathematical brains.
But the demands you are making are not desirable. A suggestion was
made by the Honourable the Mover to abolish the Lower Gazetted Service.
But what are you going to put in ite place?’” Some tlats C was mentioned
on the Bouth Indian Railway. What is that class C I do not know. To
what ‘class of employees it refers? Is it the same as the Lower Gazetted
Service? I was a member of the committee which introduced this Lower
Gazetted Bervice, Gazetted Service replacing as it did the Local Traffic Ser.
vice and what was called the provincial branch of éngineers.  In my opinion
the Lower Gazetted Service apart from it being a convenient service for
h;g{.:r offigials to go on leave, it is a very, essential service; in which will
be Iound the brsins of the railwaymen. They are ‘doing good work and if you
abolish. jt you will be abolishing the future ambition of railwaymen. I hope

v ] h

T ghall live to see that day when no _qﬂ_lt:igil:i -will B imported trom-any



THE RAILWAY BUDGET—LIST OF DEMANDS 689

country and when every official will be a promoted subordinate. When
that day comes, my friends the Muslims will find that they have got their
full share and they will have a big say in the Department.: But this
policy of direct recruitment I depreeate it and do not accept it for adjust-
ing any communal inequality. I am very sorry to strike this discordant
note on a subject—Muslim interests on Railways—of which I may be
justly called the father, because as I said before, I was the first to bring
the Muslims in this House to a sense of their responsibility to their com-
munity. 8ir, I oppose the motioa.

8ir Abdul Halim Ghusnavi:  Mr. President, only this morning my Hon-
ourable friend, Dr. Sir Ziauddin Ahmad, had mentioned before this House
that the Government did not recognise communal unions; and, therefore,
how are the Muslim employees on the railways gding to ventilate their
grievunces? 'The answer came from the Honourable the Communications
Member that, on prineiple, the Government will not recognise these com-
munal unions, but it is open to the Muslims on the railways to join
recognised unions and bring forward their grievanhces before the Govern-
ment or the Railway Board through those unions. I also do not like
communal unions to be recognised on principle, but the difficulty of the
Mussalmans is this. In any railway union recognised by the Government
the proportion of Muslims is very small; and when the ‘Muslimg have a
grievance against a non-Muslim in a particular unioh,’ that grievance is
not allowed to be ventilated or brought to the notice of the Govérnment
or the railway by the majority of the other members who dominate the
unions. ‘Fow then is the Muslim going to get his grievances redressed?
The established unions are- pre-eminently non-Muslims. “Take for instance
the promotion of a Muslim as ggainst a Hindu or a non-Muslim. He
should have been legitimately promoted but he has been superseded by a
non-Muslim: he gées béfore the union and the union rejects it becsuse the
predominantly non-Muslim members would not like this grievance to' be
ventilated to the Railway Board through the union. That is what Sir
Zisuddin wanted to find out, how the Muslim’s grievances.are t0 b bromght
to the notice of the railways or the Government? Because these recog-
nised Unions are composed predominantly of non-Muslims, and the voice
of the Muslim members is not heard . . . . :

_ M. 8. Aney: May I ask one question? Have Muslims been
me:l:era of any :gmgnised Unions, and they have seceded from them
because their views were not heard in such Unions or ‘they are merely
imagining that their views will not be heard and hence have not joined those

at all.

- . « " . e There
ul Halim Ghumnavi: I will give my friend a direct reply.

are sgni?:‘?‘z in which there are Muslim members, b_ut they feel that t:heﬁ
are ot et their grievances redressed. - T will: ghvs'any Eomourable fxjen
an instance. There is a postal Union; a big Union; an All-India Union, in
Bengal They invitéd me to address one of their meetings in Caloutta.
It.e wgas' a huge meeting. Immediately wh‘;n it was ac}:ertmed dm aifge
. embers of the Post Offices game to me gnd S8ic:
?Fag: r;éoﬁllzzaeslf::}:nend;‘t go and preside at that meetifig’ > Faniadiﬁem
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why? They 'said that that Union was working against the Mushm in-
terests, that those Unions would not listen to Muslim grievances and that
the Muslims were forming their own Union. I asked them if they could
not make up their differences? They said it was quite hopeless, that they
tried their very best, but those in charge of the Union would not listen to
Musiim' grievances, and in support of their contention. they brought to
my nolice instances that in respect of promotion as against a Hindu, the
Muslim was completely ignored. That is the difficulty. -

Now, Bir, I will take the point raised by my friend, Sir Raza Ali.
‘8ir, since 1929 1 have heen trying to impress upon the Ggvernment the
foct thgt we want nothing more than our legitimate share in the services,
~and Mr. Hayman, who then spoke on behalf of the Railways, gave us an
assurance on the floor of the House that in the course of three or four
years the Muslims would not have the grievances they were ventilating
that day. But he gave an instance why there was dearth of Muslim officers
and said that he had a Muslim Chief Medical Officer in the Eastern Bengal
Railway, and that, Qfficer found it very difficult to get Muslim Medical
officers for that particular Railway. To that I answered that I could
offer not hundreds but Lthousands.of well-qualified Muslim Medical officers
if onﬁi Mr. Hayman would appoint them in place of the predominantly
non-Muslim, Medical oﬂicers on the Eastern Bengal Bailway.. What was
the result? bqlle,ve in 1982, four medical offieers were required by the
East Indian Railway, two Hindus and $wo Muslims. No less than'1,400
applications were received for those appointments, .and of those 800 appli-
eations were from Muslims. Now, Sir, what is the Muslim position in the
higher grades of services? Only 6.6 per cent. goes to Musliras out of the
total numher employed - by the Railwavs.. 987 ig the totsl.number,
of which 589 are Europesns, 836 .are Hindus and only 62.are Muslims.
T}ga statement, Mr. President, I have compiled fram the Govemment of
India cl list of State Railways Establishments .

Il' M. B, Aney: What year?

Sir Abdul Halim Ghmwl It is the latest, 1989. T will nlace this
list on the floor of the House so that it may be on the record of the
Legislative Assembly proceedings because it w:li uhow the position of
Muslims amplmed in the Indian Railwavs . . .° .- A A

Mr. President (The Honourable Sir Abdur Bahun) ’I‘he Chair does
not think the Honourable Member will be in order in placing the statement
on the table of the House, and he must make the best use he can of the

ﬁgum in his. own speech, s

ﬂr Abdul Ealiim Ghmmrl: Very. well Sir, Now,.8ir;, mo Mushm is
ed in" the' ‘following poste? Superintendent of Printing, Amlqtaut

rmténdent o! Pnnhng, Chenusts. Aw.stant. Chemtl»tﬂ .

Ty
i

FTe s 8 A.-»m Aze these B&ﬂw.ﬂ.y'. -amm? o
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Sir Abdul Halim Ghuznavi: Yes, these are all railway: sevvices. Then
comes the Telegraph Superintendents, Assistant Superintendents, Publi-
city Officers, State Railway Coal Department. The total number of Mus-
lims emplayed, as I bhave said already, is 62 as against 837. That is the
position: of Muslims employed in the Railways.

Then, Sir, as I am not allowed to place this list on the table of the
House. I will give only the figures so that they may be put on record.

, Total number in the East Indian Railway. Europeans 160, Hindus
109; Muslims 15. Total 284.

Eastern Bengal Railway: Europeans 78, Hindus 61; Muslims 8; total
140.

Honourable Members should remember that the Eastern Bengal Rail-
way travels over districts whieh are inhabited predominantly by Mueinns
who are B0 per cent there.

Great Indian Peninsula Railway: Europeans 148; Hindus 56, Muslims
9; total 213. ; : :

North Western Railway, which ulso travels thropgh districts which
are inhabited predominantly by Muslims: Europeans 158, Hindus 110,
Muslims 82, total 300.

That, Sir, is the position of Muslims employed on the Railways. Now,
Sir, I ask the Honourable Member for Communications to take theese facts
into account and do something to remove the grievances of Muslims in-
regard to their employment on the Railways,

My Honourable friend, Sir Syed Raza Ali, has made four points. One
of his pointe was to appoint a Mushim officer. :

Sir Syed Raza Ali: To see that the whole thing was enforced—propor-
tions. ’

Sir Abdul Halim Ghuznavi: Then he went on to say, appoint an I. C. B.
a non-Muslim, European,—of course not & Hindu he said. X

Sir Syed Raza All: I said a Muslim or a European.
Mr. M. 8. Aney: Or a Parsi would do.

8ir Abdul Halim Ghuznavi: A Parsi would not do; he said, a Muslim or
a European. I am not going to give you a story like my Honourable
friend, Dr. Sir Zieuddin- Ahmad, but I am going to state a fact. When
Sir Fael-i-Husain wae the Honourable Member in charge of the Depart-
ment of Education, Health and Lands, 8 Muslim deputation consisting of
some Members of this House including myself waited on him and asked
him to appoint s Muslim as the Secretary of his Department. He said
to me ‘‘Very well, I have listened to all that you, Gentlemien, have
said’’. Then he asked mg to go to him that night and said that he would
discuss this matter. I did go. He asked, “‘Why do you want me to
appoint & Muslim as Secretary?*’ I said, “To safeguard the interests of

uslims.”” He replied, ‘“That is exactly what I am not going to do”,
and added that his experience had been thdt the Muslime did not do what
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they should do for the Muslims, ‘and that he was not going to appoint a
Muslim because he was certain that our desire would not be met by chang-
ing the appointment he was making, and it was a Hindu.- My own
experience has been that wherever there is the head as Muslim he does
not do his duty towards his fellow Muslims.

8ir Syed Raza Ali: T am afraid that is too general a statement. That
ia u reflection on responsible Muslim officers. I hope my Honourable
friend realises his responsibility.

Sir Abdul Halim Ghuznavi: I am very sorry. I say ‘‘most of them".
Am I not correct?

8ir Byed Raza Ali: Sayv, some of them.

8ir Abdul Halim Ghuznavi: T will boil it down to ‘‘some of them’’.
A noun-Muslim will do mueh better .

8ir Byed Raza Ali: That depends on the Muslim you choose.

Mr. Muhammad Nauman: What is the solution? You do not want a
Muslim. you do not want a European. Who should be the officer?

_Bir Abdul Halim Ghusnavi: T never said, don’t appoint a Musim; I
said, a non-'\{ush_m would be preferable. I am asking for a non-Muslim.
;3!:1- ll%'aza Ali’s point was to appoint a Muslim, and T said. appoint a non-

uslim..

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Muhammad Nauman: Non-Muslims are already there. There is no
question of appointment arising.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must conclude his speech now,

IR T |

(Sir Abdul Halim Ghuznavi resumed his seat.) L

Mr. Lalchand Navalrai: 1 should not be misunderstood that I have

risen to speak in any spirit of communalism. T do not want ‘to irritate my

Honourable friend, Bir 8yed Raza Ali, just as he got irritated when the

truth came out from my Honourable friend, 8ir Abdul Halim Ghuznavi.

But T rise to speak in order to place facts before ‘the House which will
contradict the complaints that are coming from this side.

In the first place, a very wrong demand is being madé that instead of
promotions recruitment be made in intermediate grades. On that point
1 am absolutely opposed. The policy of the Government has been to
apply & fixed ratio to recruitment in initial grades omly, in order to do
justice to the claims of the different commurities, and it is the policy of
the Government that promotions should go by seniority and by 'merit, and
no pylling of Muslims by a false pulley. Don't pull them up by a false
pulley so that théy may fall down 'in no time. That applies to direct’
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recruitment in intermediate grades. I submit, therefore, that my Honour-

able friend is wrong. My Honourable friend has céme to this House
recently and perhaps what was said by this House when the ratio was fixed
and a notification issued with regard to no communal representation in
promotioris is not known to him.

‘8ir Syed Raza Ali: May 1 interrupt my Honourable snd learned fnand
by saying that that Resolution of 1926 was 1ssued on my Resolutlon which
I moved in the Council of State? 5

Mr. Lalchand Navalrai: I am very glad that the Honourable Member
has got irritated a bit. Since 1934, by the answers which the Gov-
ernment have given to several queshons on the matter, the Government
have not desisted from the policy of giving promotions by inerit and senior-
ity. The orders passed in 1934 have been adhered to till now. If there
is going to be any change in those orders with regard to promotions,
what T submit is that in the railway' offices and the general dapartments
there are Muhammadans as well as Hindus, and if you are golnﬁ o bring
in other people directlv over their heads, there will be a lot of discontent
both among the Hindus and the Muslims. I would have enlarged on
this point but for the fact that the time at my disposal is very short. Bo,
T will request the Railway Department and other Departments to stick
to their original policv. Coming to the question of qualified and un-
qualified, my Honourable friend says. if a qualified Muslim is not avaﬂab‘e,
then an unqualified man should be taken. o .

Bir Syed Raza Ali: T never said anything of the sort.

Mr. Lalchand Navalrai: Any way that is the rendering which I would
put on the Honourable Member's remarks.

Bir Byad Raza Ali: Tet the Honourable Member please himself.

Mr, I-llohand Navalral: I will displease him but I do not want to do
that. ‘I will say this that with regard to that also any change in the
policy will be wrong. I will comtradict. the whole thing by faots. and
figures. It is said that there ought to be officers or rather one officer who.
should be a Muhammadan to watch the interests- of Muhammadans.

An Honourable Hmh.! Mlmntles

Hr Lalehand-. Nanlm.l'l‘hm motlon is by a Musllm snd 8o it desls
with the case of Muslims, T

Sir Syed Rass Ali: Bocause the Muslirms hm the jm m,o,.f,y'
among the minorities.

, - Mr, Lalchand Navalral: : Yes, my Honourable-driend . has:#hg1 q?e
minority to put down the majority, that is what he wants to do. ow.
let us fuce facts. Let us take the Railway Board ﬁrst and yvou w1i find

that the interests of Muslims;are wery, much atagwasded thore, J damot
sy, #hm. the Muslim crfﬂcem‘muld be pmal to. thw onmrmmtw. men. l}
) FIN R st e } [ : saifr o aTy V! ag
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know that they have got a sense of justice, but I éerts,inly refute the ‘Atat'fé'-“'
ment of my Honourable ftiend that there are no Muslim officers theré to
watch the interests of Muslims; I say that there are in the Railway Bodrd
more than what is needed. Take the Members of the Railway Board.’

There are three Europeans and one Muhammadan. The Muhammadan's
neme is Khan Bahadur Muzaflar Hussain: ° AR

v

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member had better leave out names.,

T

© Mr, Lalchand Navalrai: Let me then sriy. one, they have got at the head
one Muslim. I assert that they have their interests safeguarded there.
He canpot be said to be incompetent. He ig there. )

Mr. Muhammad Nauman: How long will he be there?

‘Mr. Lalchand Navalrai: How long or no long, vour complaint is about
the present.

L4

. Mr. Prasident (The Honourable Sir Abdur Rahim): The Honourable
Member had better not discuss any individual officer.

Mr, Laichand Navalral: Then I will give the figures.. Coming to Direc~
tors, there are four Europeans and one Muslim. If the name of the
gentleman is asked, I will give it; otherwise T won't. Then coming ta.the
Deputy Directors, we have got three Europeans, one Hindu and one
Muslim. Among Assistant Directors, we have got one Muslim, there being
no Hindu. We are content with that, and Musselmans toe. Why then
these complaints should be made. B8ir, you have given them much and.
they want more; every year they come forward and they say: ‘We want
more and more’. Don"t give themn what is not just.. Coming to the. offivgers
on the State-managed Railways, I found on 1st April, 1925, there were 36
officers.: On the 81st March, 1888, there were 70 cofficers:. Now, I'mam
reading frem Volume I of the Railway Board's report, page 107. Look-
ing at that, can it be said that the Muslims have no officers? (Interrupr.
tion.) T &o not give way. Now, coming to the recruitanent, they bawe
been complirining every mow and.then that. there is.a paucity of reeruits.
ment of Muslims. I would say that it would be much better if they ha_d
not brought this cut at this time or raised this: commmunal question at this
moment, because the Government have already deputed an officer. He
is assisted by s D..C. O.. He is + Muhammadan snd;Mu. De:Sous is
s Christian. They are investigating the question. - WHBy not wait till.
they have come to a conclusion? I think their object may be—I do not
want to impute: mokives~r4o influenive these gentlemeti‘when thsy. Bome to
conclusions one way or other. T e

- . Ste ‘Bisuddin Abmaa: T objeét, to that phraiséelogy: that we'wart to.
My, Lalokssd Wavalral: You-have fiot understood ‘what ¥ said. “T# il

turn to page 130'¢f the sarme report of 108889, 'Vilunie !;?fyou-vﬂlf"gﬁba*

this. Im 198485, you will find the ratio of the recruitment was 17:45,
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i 1985-88 it was 28'50, in 1988-87 it was 8142. It is rising: Thex Migain
in 1987-88, it is 20'8 and 1988-89 it is 20-9. Now, that-is' certainty more
than 25 per cent.—four or five per cent. more. The complaint with regard
to that is also not correct. Now. 8ir, my humble submission would be that
Muhammadans and Hindus should join hands in u-m#tber which would be
reasonable and just. They should join hands in getting the 'subordinate
staff promoted und not to be blocked at Rs. 60 and Rs. 68. Therg are
Hindug ag well- as Muslims amongst them and T hold ‘i my hatrds 'rg:(an
Resohrtions passed both by Hindus and Muslims asking for ‘the »emoval
this Hlock at 60 and 68 for the Commercial staff and the Loco. Staff, Then
thére ix'diso the question of the guards. - These are the q'ué:Eiohs oh ‘which
Hindis and Muslims should join hands. Otherwivé, you ‘will be doihig
harm to-both Hindus and- Muhammadans. ' B :

On the guestion of .Unions, the Member's complaint is thet.these unions
do not represent the cases of the Muslim employees. I submit that that
is not correct. The, Unions are mostly comprised of Muhammadans.
Their offieers are Muhammadans. Go to these Unions .at Lahore and other
pluces. (Interruption.) In spite of your obstruction, my wvoice will be
heard, -1 have belped some of the Unions myself and 1 find that all the
office-hearcrs are Mubhammadans with a few Hindus. They should join
hands and send in their representations, In the face of this, how ean it be
snid ‘that these Unions represent only Hindus? I do not think there is an
force in that complaint. Then my Honoureble friend eaid that he w
prefer a Christian to a Hindu or a Muhammadan to a Hindu.

Bir Syed Raza Alki: I did not use the word “Christian’,

Mr. Lalchand Navalrai: Say soberly. What did you say? Don’t be
irritated. What T sav is that the allegation is wrong. Now, 1 want to
show that the interests of all are beiny safeguarded by these Unions. I
have received from the Gaiards Associstien a Resolution where they say . . .

Mr. Inhamiud Nauman: Who is the Pregident?

_ Mr, Lalchand Navairal: The President is Lala Sits Ram, M.L.A., of the
Pungab. - In the.Upnion there is Mr, Khan; Mr. Miller and -one other Ewre-
pean and several of my Muhammadan friends. (Interruption.)

.. Mr, .President (Tie Honourable Sir Abdur -Rahim): The Honowrable
Member had better go on with His speech, without teking ndtice of the
interruptions. “ o )

Mr. Lalochand Nevalral: Now. the Resolution is with regard to Hindus
and Muslims both.. They say: - S

‘ ; it prévails, strongly protest new recrditment, adds imult to inju
{Phun::;:r:e ::ﬂlmidz -_rs:i&mm:gg_ ivl::;‘ling p:m'wlioh' ant I: eare,: Lro_y idﬂ;’-
wm‘.__ﬁl?p_ -l_dinﬁ{, weornitaient of highec: grade guards. Have amalgsmation of old
.HWI”J fund - I‘ b e gt . B R et i
 "With ‘regard to the amhlpamation of thesg grades I have heard my
Hoﬂbﬂﬁﬂb_g’ﬁ{éhd, _ﬁh_ '%&thfpudicﬁc?}ﬁ,l‘\fg:&ﬁ q.ﬁfbgm is a difficul
feally. " Yo hot deny thdt it is’'a dificutty with regerd -to these commercia
staff and thé subordinate staff and the guards,, On. the. North Western
‘Raifwwa you will fird 9,000 shieh 'pérsons . . . . .
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‘Mr. President (The Homourable Sir. Abdur Rahim): The. Honourable
Membﬂ-r'a.ﬁm_e«iamp. v .-

not raise this question of Hindus and Muslims.

Mr, Nabi Baksh Illahi Baksh Bhutto (Sind: Mubammadan: Rural):
8ir, the question of Muslim representation, in the Railway services, has
become an annuasl fixture, on the occasion of the gemersl.discussion of
the- Railway Budget, as, for example, the grievances of the third olass
psssengers. Every year, about this time, Government.very benignly,
gives us an opportunity to unburden overselves of our::feelings, with
regard to certain matters; and we call upon the Government to recognize
its duty and to do justice, where justice is due. Government, as usual,
e:p“riaaa'much sympathy, make a few promises and there the matter ends.
ERE Rtk '
Bir, it is needless for me to stress the importance to any community
of the adequate representation of Muslims in the Services. We do not say,
that the Railway will suffer, if they do not employ a certein percentage
of Muslims. We do not for a moinent consider that the work of Railway
administration cannot be carried on efficiently, without the presence of &

ercentage of Muslims. But I do submit, Bir, that we have a right to
ave a share in the administration of one of the biggest public concerns
in India, a right which no fair-minded Government can ignore, and we
have brought this cut motion because we are convinced that as far as
the matter of giving Muslims their proper share in the administration of
Railways is concerned, Government are not doing fairly by us.

Mr. Lalchand Navalrai: So, Sir, I say that we should join hands and

We shall, of course, be given a reply that Government issued certain

orders in 1926, and a ‘Resolution in 1984. We shall also be
told that numerous explanatory orders have been issued to
ensure the proper working of the Resolution, but, what is the result?
Government’s orders have failed to bring about a substantial improvement
in the representation of Muslims, mainly because Government merely
issued the orders, and did not take sufficient steps'to see that these orders
were followed as they were meéant to be followed. In the first place there
were many loopholes, only one example of which is, the so-called ‘‘un-
reserved’’ vacancies which have been treated as reserved, for non-
Muslims, and filled by members of the majority community, even where
better qualified Muslims were available. The truth of the mutter is;
that Government never took these orders seriously enough, with the
natural result that they were taken much less seriously by those persons
to whose care it was left to carry them out. In ‘proof, I would mention
the delay that takes place in the printing up-of the annual returns, laid
down by the Government, to show the communal composition of the
steff, and the recruitment made in the year. This delay, we understand,
is due largely to the fact: that the Railway administration takes'long to
prepare and forward these returns to the Railway Board. And, when
these are received by the Board, they are often found to ¢ontsin so many
discrepancies. and inaccuracies , that a considerable - time™ is: spent -in
sttempting to reconcile the discrepancies, and to remove the ipaccuracies.
I'say ‘‘attempting’’, because even after a good desl of time has been spent.
many poinfs still remain doubtful, and the .retwns have often to .be

1 2.m
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nccepted as they are. If the, Honourable the Railway Member considers
that I am exaggerating, will he kindly let us know the dates on which the
returns for the years 1935-86 and anward were received from the Railways
and the dates on which they were finally printed up.

The Honourable Sir Andrew Olow: The Honourable Member will have
to table a question on that, if he wishes.

Mr. Nabi Baksh Illahi Baksh Bhutto: I am sure, it will not be denied
that the returns do contain inaccuracies, and if so, I would ask why this
is so. To me the only eorrect answer is that those who are responsible
for the preparation of these retirns do not either take sufficient care, or
deliberately furnish wrong figures. Whichever of these reasons be true,
the Railway administration and their officers and¢ employees concerned
would desetve censure. Blame for this must slso rest on* the 'Govertithent
of India, because, ultimately, it is their responsibility to see that their
orders are given due respect and honoured and honestly followed. I am
sure that Government, if it cared to find out, would come:to no:ether
conclusion than that the orders have not been carried out properly.

There will be ample evidence of a failure to treat these orders on
the same level as the orders of the Government on any ofher. point.
Government, for example, lays down the rates to be charged for the haulage
of the goods. Can any Railway employee dare to charge a rnte lower
than that laid down by the Government? The answer certainly is, no.
Well,*Government have laid down certain percentages for the recruitment
of the Muslims. Why do officers not only dare to put in practice, but
boldly disregard these orders, and do not recruit due percentage of
Muslims? The reason is that while, in the former case, the officer knows
the penalty for charging a lower rate, in the latter there is no penalty
at all; officers who fail in their duty of recruiting Muslims in the prescribed
proportions have no fear at all that they will be asked to explain their
conduct or be punished for disregard of the orders. Will the Honourable
the Railway Member please eorreot me, if I am wrong, and let the House
know, how many appointing officers have been asked to explain their failure
to recruit Muslims in adequate numbers? How many have been censured ?

Again, to continue with the example, if it is found that freight charged
on a consignment has been lower than the prescribed rates, the owner or
the consignee is not let off but is lisble to pay the difference. ' In other
words, the charging of a lower rate is treated as wrong. But, what
happens in case a vacancy, which should be filled by a Muslim, is given
to a non-Muslim? The Department should lay down that an appoint-
ment. made contrary to the orders in regard to communal representation
should be cancelled end declared as null and void, as soon as it comes to
notice through the returns. This order under a close examination would
be found to be hopelessly lacking in earmestness. . In the first place, it
does not say. which officer. is to have the authority to ecanvel an appoint-
ment when it comes to hig notice. -Secondly, how is one to know, from
a return, which relates to a whole year, and which merely gives certain
Sgures, whether all appointments have been correctly made? Thirdly,
there is the inordinate delay in the preparation of ‘these returns, so that,
even when an irregular appointment does come to the notice, the very
delay is a factor in condoning the irregularity and no action is taken so
that there should be no hardship.
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[Mr. Nabi Baksh Tlahi Baksh Bhutte.]

Again, what machinery have Government devised for seeing that all
aprointments are made honestly and fairly, and that the interests of
Muslims are not lost sight of? The expedient of annual returns is no
expedient at all. There should be some regular inspecting staff, who
should go round, and see the day to day worlang of the orders, and check
every irregularity on the spot.

. The honesty of the Government profession, in regard to the recruitment
of Muslims, ean be tested in a very simple way. BSupposing, Govern-
ment get the report that a certain officer has been responsible for an
smbesglement, or thet Government's orders have not. been given due
consideration in a certain transaction. Will the Government remain silent
anrd say it does'nt matter? Gowvernment will . . . .

The Hononrahis llr Andeew Olow: Will the Honourable = Member
kindly speak a little louder?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can’t be heard on this side. The Honoureble Member can come
forward and speak.

Mr. Nabi Baksh Illahi Baksh Bbutto: Government will at once jump
in, and make an investigation, and set matters right, and bring the
offender to book. DBut, what do Government do, when they receive a
letter from a Muslim organization, or some prominent representative of
the community? They take no action at all. Hundreds of times, since
the issue of the 1984 Resolution, there have been articles in the press and
letters from Muslim M. L. A.’s and others and Muslim organisations
about flagrant non-observance of Government's communal orders, and yet
what action have Government taken? No action at all, because Govern-
nient do not themselves take those orders seriously.

I am sure that the Honoursble the Railway Member must by now be
very impatient to interrupt amd point out that the Railway Board have
placed Mr. D’'Souza on special duty to investigate the working of the
commusal rules. Let me anticipate him and what I have been saying
hitherto has now been said in ignorance of Mr. D’Souza’s inquiry.

This inquiry hes been ordered five years after the issue of the Resolu-
tion, whereas what was needed was a machinery to ensure that not one
appointment was made, or, if made, was promptly cancelled. What will
this enquiry do with regard to the thousands of vacancies, filled since
1984. which should have been filled by Muslims but have: mot so been
filled? But it would perhaps be giving oo much oredit 4o the inquiry
{o presume that it will discover all the irregular appointments. Actually
it will not discover the irregularities, beause it is not proceeding in the
proper way; for that the reasom is simple, that the inquiry is obtaining
all information that it needs from the Raliwwy administration, and is
accepting whatever is given to it. What confldenece can we have'in this
inquiry. . _

Equally reprebensible is Government's callousneas in the matter of
seeing justice dope to Muslims in promotions. When we demand that
Muslims should not be superseded, we are met with the reply that the
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tewervations eennot be applied to promotions wWhich mu#t be baséd on
merit. We quite agree that communal considerations #hoiild not inflwence
promotions. But this precisely is what we expect Government to ensure.
At present, promotions are being made on communa) copgiderations” with
the result that Muslims are always superseded on one pretext or another.
What we really demand is that the promotions are made actually on merit.
Bince Government probably have no means of ensuring that real merit is
ircated es the foremost cansideration, in sll cases, we have no alternative
{0 demanding the automatic and comparatively simpler method of reserv-
ing for Muslims a percentage of the promotion vacancies, also as Muslims
are in many grades now available in sufficient numhers to give the com-
munity its due percentage of such vacancies. e would demand:that
where this is the position the share of the Muslims should be increased in
direct recrnitment.

Another grievance of the Mus'ims is the non-recognition of the asso-
ciations formed by Muslim railway employees. The interests of the
Muslim employees are so different from those of others, and the former
have to combat so much antagonism from their colleagues and officers of
1he sister community that we 'are convince§ thst there must be an
association of Muslim employees to represent to Goverhment on matters
affecting the Muslims.

Mr. Mubammad Nauman: BSir, I rise to support this motion with my
usual zeal. Unfortunately, I feel that things have not improved in spite
of our bringing this motion before the House from vear to year. I only
feel that I should quote Ghalib, one of the Urdu poets. He says:

“Ham bhi tasleem ki khu dalenge

Ite niyazi teri adat hi sahi.”’

“I have decided to make you feel that you should submit although
vou have been consistently habituated of neglecting us (from time
immemorial)”’. That is the gist of the translation of the couplet I have
quoted out just now. However, I do not want to indulge in the figures
which my Honourable friends have already quoted. The Honourable the
Mover of this cut motion from my Party, gir Syed Raza Ali, has proved it
to the House that things have not improved wt all. You will notice, Sir,
from the report itself that although the number of the Muslim .appoint-
ments was 11 last year, this year it has gone down by one: the figure .is
only 70. . -

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member can resume his speech after Lunch. .

The Honourable 8ir Muhammad Zatrnllah Kban (Leader of the House):
Bir, Thureday, the 20th, is at present fixed as an ordinary official day and
the Honourable the Finance Member is due to make his statement on the
Budget and to present the Budget at 5 o’'clock.. .It looks ee if there will
not be enough ordinary official work, for 8 whole day sitting'on the 20th,
and T am, therefore, to: request that the ordinary sifting on the 20th may
be cancelled and the House should meet at 5 o'clock to hear the Finance
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M. President (TheHonoursble Sir Abdur Rshim):. The Chair. takes
i¢ that that. will guit the, Honourable. Members. On Thursday, the 20th,
the House will meet. at 5 o'cloak. . .;

p 'I'.'_l;hg Assembly ‘then adjourned for Lunch till Half Past Two of the
ock. ' ' ,

‘The Assembly re-assembled after Lunch at Half Past Two of the Clock,
_Mr.' M, 8. Aney, one of the Panel of Chairmen, in the Chair.

- e : :
Mr. Iuhmmul _Hlnrqm: Bir, T do not want to indulge very much in
the citetion of figures which my Honourable colleagues have donpe. I
need not go very much into detail. I will give only one or two figures.
I wish my Honeurable friend, Mr. Lalchand Navalrai, had been present
w in the House so that he might be convinced of the justice of our
po. We have been reiterating this very demsnd of a square deal to
,my, community year in and year out. Why has it been necessary for us
-every year to impregs on the Government and this House that we are not
progressing as rapidly as is necessary? What do we see in the Adminis-
tration report of the Railway Board? On page 107, Sir, we find that the
percentage of Muslims is 7-2 per cent. whereas the percentage of Hindus
is 30-45, and the percentage for Anglo-Indians—whose cause my Honour-
able friend, Bir Henry Gidney, has been advocating and who, slso, unfor-
tunately, i8 not in his seat at present—the percentage for Anglo-Indians
i8 9.16. In the case of posts above Rs. 250, the percentage for Muslims
is 7-43. For Angle-Indians and Domiciled Europeans it is 41:82 per cent.
These figures are found on page 108. My Honourable friend, Mr. Lalchand
Navalrai, said that probably the Muslims were about 30 per cent. That
is not true, Sir. On page 108 we find that the total number of Muslims
on scales of pgy rising from Rs. 250 and above for Class I Railways exclud-
ing the Nizamg Railway is 458 out of 7,597 and you can find out what the
rcentage is. It is less than six per cent. We find that in spite of the
ﬁ::st intentior.s and, probably, the best efforts of the Government of India,
we have not been able to see these hopes realised which the Home Depart-
ment Reésolution of 1934 promised us.

=

.1 want to reply to my Honourable friend, Sir Henry Gidney, but,
unfortunately, he is not present in his seat now. My Honourable friend
is practically blowing hot and cold at one and the same time. He
professed to be sympathetic to the Muslims and he wanted our co-opera-
tion and he wanted to make common cause with the minorities. Then,
when he found that the vested intereste of his particulsr ocommunity
might be touched by a particular Regulation, he feels he ought to oppose
it. He just stressed in his speech that he could not approve of the policy
of recruitment in the intermediate grades if promotiops were not, possible
according to seniority. W have mhade it abtndantly cléar that we want
this method of intermediate recruitment to be enforced till such time as
the Muslims get their proper one-third share. Out of 750 crores invested
in 'the railways, the Muslims do nét get their proper share in the adminis-
tration, which fo all sense of equity and justice should have been given to
them even much eatlier than what we are demanding now. L

ﬁlow.l Bu',‘ ;Pithl re'gard to the question of ix;'termedinté recrﬁibmanb, I
want to quote Bir Henry Gidney’'s own words. Although he does not
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approve of this policy today, what did he say in 1937 on the. floor:of this
House: . - -

“The House will remember the speeches I -delivered:last yeat on!this subject,......
In those speeches I referred in great detail to the terrible reaction the new scale
of pay’ were having on lo-Indian ' railway employees, and . despite what ' the
Honbursble Meémber' said that officials’ kad suffered more than subordingtes ‘under
these scales bf pay, I proved beyond doubt thet it wws the Anglo-Indisn’ community
alone, of all communities employed on railways- who had ‘suffered so much by these
new scales and which amounted to an all round reduction of from 50 to. 60 per ceat.
in initial salaries and 40 to 60 per cent. ih the Maximum salaries. . . . . " :

However, Bir Henry achieved his point since by creating a premium

for his community in jnitial appointments.

Then later on he said:

“1 felt that the revised. scales of pay which the Railway Board u'ltmd.uood in
the latter part of 1934 would eventually defeat the very 1pl:lrpcm underlying and
stressed in this Resolution, namely, the avoidance of the dislocation, of the eqonomic
structure of the community which had become welded into these two wervices in parti-
cular.”

In another place he says:

“The Honourable Member, however, admitted that g) aak A -Indj tq renter
the Loco. and Traffic services at the bottom of new scalés of “pay “n"duziilgi rd
ship and would, im-time, seriously affect recruitment of ndt onlty 'Anglo-Indians 'bat
the better class Ipndians, and speaking perbomally, he felt that .it might, to sdme
extent, meet this difficulty by direct recrnitment. of Anglo-Indians :and Europeans. Ao
certain intermediate grades.” - L
That was the opinion which Bir Henry Gidney held in 1937. Now. he
wants to change his opinion because he thinks it does not suit him to' hold
that opinion now because he has gained his point by preferential pay to his
community. We do realise there 'ma'.ﬁ be some difficulty in recruiting
men (o intermediate grades ip somie branches where technical knowledge
and practical experience is réquired, such as for engine drivers or engineers.
But ‘as my Honourable friend, Sir Syed ' Baza. Ali, pointed out,
there can be no difficulty in recruiting Muslims to the intermediate grade
in such branches as traffic, transport, etc., where only training for one or
two years is required. After such training, they will, -;H‘H}?“ efficient
gubordinates. What do we find in the Indian' Civil Service? A  young
civilian fresh from England at the age of 21 or 22 is considered fit to_rule
this country and take charge of a big division -without having” any
knowledge of the conditions and habits of 'the people ¢f the ‘country. I
cannot imagine why the people living in this country, having adequate
University . education, should not be considered fit ehbugh to- _bcctipy-'"posts
.dire¢tly. in the.intermediate grade even after some training. ‘Posts in the
traffic and transportation department een be filled up ' on this 'prineiple.
If thepe .is any technical lmowledge necessary, them in such ocases this
principle need not-always be followed. The difficulty can be overcome, if
‘there is aigenuine desire—which I believe there is on the pert of the
Honourable Sir Andrew Clow—to meet the. just demands of the Muslims.
If he makes a rule, thsn .something can be done for the Muslims. T urge
that this part.of the question should be looked infp.:periously. Till now
this question has nol recejved that, much- of proper attention of the Govern-
ment as it deserved. - Really the Muslims, all over the gountry as share-
holders of 3rd share in Ry. Co; are very much agitated. ' Unless some such
step is taken and unless recruitment is made in intermediate grades, our
percentage will.nat come to the required. level for anoﬁ:er:;DO yeers, in
gazetted ranks. gpecially, | . .o ©othe Lo
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[Mr. Muhammad : Nauman.] N s s

Having oleared up that position, I now want to reply to my Homnout-
able friend, Mr, Lalchand Navelrai. He . suggested that the' Muslims
should be more Indian' and more nationalistic. * He 'a_.p]ce.s, ‘why ghould we
clamour for all these things, why should we insiat on. this: particulsr right
for the Muslims or that partieular demand for the Mudlims. Probably he
does not realise that Muslims are not given a ohance even when they are
fully qualified. In 1925 the following question was asked in the Council of
State: ' ' ,

“Is it a fsct that s non-Muslim who had not passed. the Matriculation Examins-

tion was recently appointed in the office of the étor ‘of Wireless and a Muslim
graduate was rejected!”
The reply was: B _
“The fact is as stated. ‘The non-Muslim had worked' for 24 years ‘hmﬁ:uﬁly in
the office of the Director of Wireless and had given every satisfaction. He was re-
“tréfiched rin May 1823. . . ... ' C

Ths Honourable Sir Andrew Olow: Is this a railway post?

Mr. Muhammad Nauman: No, but this is what happens everywhere,
such things bappen in the railways more often. Bir Abdul. Halim
.Ghuznavi gave instances of deserving medical men ‘whese ' applications
-were not considered. ' That is true of other class of men'in other sections
also and the selection boards manipulate things in siuch a way that Mus-
lims generally get anly the lowest grade on Rs. 80 or about to show over all
percentages. ' o

My Honourable friend, Mr. Lalchand Navalrai, alsp referred to. the
question of the uniens. We are not very happy about establishment of
separate unions but we cannot help it and things have reached such a
stage that in everything we have to follow a Beparatist policy. We all
know the history of establishment and progress of League and the treat-
ment of Congress to Muslims.

Mr. Chatrman (Mr. M. S. Aney): The Honourable Member's time is up.

Mr. Muhammad Nauman: Sir, I hope Government will ' reslise our
difficulty and redress our grievances. o

. Dr. ¥. X. DeSonza (Nominated Non-Official): Sir, in rising to spesk
on this motion while I desire 40 express every sympsthy with the ‘¢laims
of the Muslims {0 a legitimate representation iof their eommuiity i the
railway gerviges I wish to give expression to & fear that in this communal
wrangle between the major omrmunities, the community which 1 represent
sfands in danger of being ground down between the upper: milistone and
the nether millstone and being éntirely eruslved. It is  for this reason
thet 1 wish to intervene in this debate_for a weey short time. '

. What is the position n regerd to ‘the representation of my communi

in the railway services? I.do Mot propose to give elaborate figures bul

wish to 'say $het the over-all petoeritige of the Indian’ Chetitians m 1989,
as appears #otn'the téport of the Builway Board,'is 'as ‘follows:' Tn the
‘subordiriate ' sétvived the over:alll pereentage ‘of the Trdikt Christiens ‘wes
only 8.4 WHilé' that "of ¢he Hinfus was 56, Muslinis 209, Anglo-Inditine
7:6 and Sikhs 2'2. Our over-all percentage in the’ Biiperior Bervices is as
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follows: . Hindus, '80°45, Muslims, 702, Anglo Indirng: 918 and: Judian
Christians 2.02. Has any attempt been made in the recruitment for the
yepr 1938-39 to redress, this inequality of representafion »of the., Indian

¥istians? Not = the ' slightest effort has been made to bring up our re-
pregentafion to our numerical strength.  So far as recruitment in the year
1938-9& is 'cc’mcemeld, in the subordinate services while the percentage of
Hindus recruited’ was 53-2, that of the Muslits 27-1, that of the Sikhs 2.2,
that of Indian Christians was three per cent. And in the superior services
of the Company-managed Railways, in the year 1988-39 out of 29 officers
regruited there were 16 Hindus, nine Muslims, three Anglo-Indiaus, one
Parsi- and no Indian Christian. 1Is this a legitimate representation in the
railway: services of the community which I represent? In the State Rail-
ways it is mo better. In the combined percentage of recruitment on State
and - Company-manasged Railways, Hindus rumber 58.5, Muslims 27.9,
Anglo-Indians 11-6, Parsis 4.7 and Indian Curistidns 2-8. These are the
figures of reeruitment in 1938-80. Bir, is this representation proportionate
to the numerical stremgth ' of - the. Indian Christian community? The
numerjeal strength of the Indian. Christian community in India is
seven millions and we are the second largest minority community in India.
1 wish to itpress this fact particularly on the attention of this Honourable
Housé. Our numerical strength is however not our only qualification. In
the standard of literacy, especially in the Bnglish language, my community
stands higher thun that of any other community, Hindu or Muslim. °

Then, what about the loyalty whick my community has displayed? Our
loyalty is well-known to everybody. In fact our loyalty has worked to our
detriment. The Congress Governments and the other Provineidl Govern-
ments are looking askance at us because they say: ‘“You are always
leaning on the foreign Government and, therefore, you have no locus standi
in our administration.”” Our loyalty is standing in our way with the
Congress Goverrment. But should it also stand in‘ our ‘'way‘ with the
British Government? Apart from these considerations, our community has
entirely depended for years and years on service to the British Govern-
ment; pur coonomic foundations have been laid upan pervice in therail-
ways, in mercaatile firns and under Government. We have no big
zemindgris amongst us: we have no wealthy merchants, among ue. The
foundation .of our.economio life is service; and now.that the British Gov-
ernment jg strilking at the foundption of .our economic life, where do we.
stand ? o - T AP
What then is the remedy which I suggest? I maintain that the orders
of Government regulsting the recruitment of the members of my com-
munity to the services are unfair to'us and in the interests-of justice ‘dnd
fair Pfay should be revised immediately. I refer to the ini uit_.qua_‘resolu—
tion ¢# the 4th-July, 1084. about which I had a good-desl %o say in B34
when movinig snother Resolution in this connection before this House.
Whet does that Resolution do?' It lays down that in the case of the superior
services réctuited’on an sll-India basis the Muskims: ate to have 25 per
cént." wnd the bther fnihbrihes'ﬁte Yo' have 8’* pet-eent; '4nd~in the case’
of setvioss tecruited: locally ‘the Muslims are’to have' 25! per ¢ent., the
Anglo-Indians eight per ‘Gent. and the 'ot¥er: gommunities si¥ percent.
Now. where do we come in? We are the second largest minority cowm-
munituy inidIndia 1 We ate dusmped do_w\rn-amqng??‘aﬁ'l}ev_riq?mhIeﬂf*'gnd
what representation do we get in the “othen; oommumtlia ?It. I havt;e slhowlrn

t on the railways we, (10 not get even two per cent. ig_abgolutely
flhs'eeumﬁw this- Basla’ b "be ‘vevised” '-’!’.‘:“‘QMM oetitagh pres-
cribed for the  tédrititriert’ of Thdisn Chtistians in the sérvice’ . .- »:
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Dr. F. X. DéSousa: My Honourable friend, Sir Henry Gidney, is quite;
satisfied with the predominant positidn he has obtained for his own com-
munity dnd now asks me what percentage 1 warnt. I say, would it be too:
much, having regard to our ' population, our literacy and our economic
weakness, to ask that at least five or six per cent. should be reserved for our
community ? ' ' ’

I know that when I plead the cause of my cmnmum')t? in this manner
the majority community will dub me 2 communalist: My record iz well-
known. I certainly am not a communalist, but the charge of being a com-
munalist is easy to level at a minerity community when those who are in
‘possession of the spoils by the previous exercise of communalism find their
monopoly threatened. Affectation of nationalism js the tribute which the
successful communalist pays to his uneasy conscience. 1 am a com-
munalist in the economic sense, but T am'a nationalist in polities.

Why do I urge our claims s insistently today? The Honourable the
Railway Member is new to his task. By his first bpdget he has achieved a
tremendous reputation, He has vigour and he has imagination. The other
day one Honourable Member in this House characterised him as a good
man and 1 think everybody who knows him characterises him as a good
Christian. May I ask him to intervene on behalf of our community. and
give us a proper representation -in the services, not because we are
Christians—I do not want any partiality—but because our numbers and
our literacy and our economic position and every other qualification entitles
us to a better position in the services.

M;. Ohairman (Mr. M. S. Aney): The Honourable Member has two
minutes mogeé, ,

Dr. ¥. X. DeBousa: T will tell you the exact position today. I know
it from my own experience. It looks as if every Government office has the
ingcription *‘No Indian Christian need apply’’ on its doors. Why do I say
80? Two or three ‘men whom I know, men of ‘verv high qualifications
applied to a certain officer for a job—I"will not mention the name of the
officer—and they were blandly told . . . . .

Mr. Chairman (Mr. M.'S. Aney): The Honourable Member's time is up.

; Dy, F. X. DeSouza: I will give the reply, Sir, and finish,. The efficer
told. them ‘If I give you-the job, neither the Hindus nor.the Muslims will
be.pleased; so I prefer to give it either to & Hindu or & Muslim’’.. Fo this:
the candidate retorted, ‘‘If you give the job to me neither tha . Hindus mor
the Muslims- will be. dissatisfied’’., But the officer ignored the swpenior .
claims pf the Christian icandidate. . Ia that the pititude; which .the Govs,,
emmgntpf Iﬂdi& in gomg to ﬂdﬂptv tOme mmt)ﬁg tic o =i bt 1f
’ sioovn N T s ol e
Aney): The Honoubable h'[embeefu time is up..

IRPIR AN S (Y R A

. Mr. Ohairman (Mr. M.

Lt s
.
| I T B NS REEL S

[

Ly el g LV I AL I PN :f r.-': SSEERNSTES B (TN
DN, ¥, X..Deougs:,, Very, well, Sir.. 1 will, fake up the spbject sgain.,
on the Finance, Bill debste. xt&:i&&‘?ﬂ-imwtmt.tﬂ%b% dropped;. i 1. j..

i
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Bhai Parma Nand (West Punjab: Nou-Muhammadan): . 8ir, I inter-

3 rpa Vvene in this debate because this resolution is brought up during

. every budget debate and us it has been my duty to oppose it

every time, I oppose this motion firstly on the ground of principle, because
I feel that we are all one people and appointments to all public services in
the country should be made among all classes of people of this country
so]:ely on the ground of their efficiency or merits, and not on the ground of
religion or any other extraneous consideration. That will be & wrong
principle to follow. But us the Government has laid down this vicious.
pribciple of distributing the loaves and fishes of Railway services on a
communal basis, inspite of our opposition to that principle, my main point
of opposing it now is, that the Hailways are a commercial concern, and
Just us any business man would select people who are really serviceable and.
fit for his work, the Railways also should recruit people who will be really
efficient for its service. No doubt the Railways now belong to the State,
yet since they are run on commercial principles, they should keep in mind
sheer nierit and efficiency in making appointments and see which com-

munity will be more useful in the performance of their duties. . . . . !

Dr. Sir Ziauddin Ahmad: Anglo-Indians.

Bhai Parma Nand: I don't grudge them their due. Now, Sir, one
argument that was advanced this morning was that as some of the Rail--
ways run through parts of the country which are predominantly inhabited’
by a particular community, therefore, the majority of the jobs in the Rail-
ways should be distributed among mewmbers of that community. In reply
to this argument I may point out that a very large part of the Railway
income comes from goods traffic and the total income derived by Railways
from this source comes to about 55 crores, which is much more than the
income derived from passenger traffic and all the trade which contributes
to the goods traffic is carried on by Hindus. Therefore, if the business
income is to be distributed according to the contribution made by the
different comrriunities, I think the Hindus would require much larger repre-
sentation in the railway services than that of any other community.

L L L Y B LI
Then, Sir, Sir Raza Ali in the course of his observations suid that the
orders of the Government of India in regard to Muslim representation in
the railway services have not been carried out to the fulledt’eftent and,
therefore, he suggested that the Government should appoint a European
or a Muslim to see that the orders-are duly carried inté-effect, and -another
further remedy he suggested was that of intermediate recruitment. That
has been strongly opposed by my friend, Sir Henry Gidney, whe-took the
credit to himself saying that he was the first who taught the Muslim Mem-

bers of this House to demand their separate rights for their community.

Lieut.-Oolonel Sir Henry Gidney: I am very sorry now. i s

Bhai Parma Nand: Even he who was so much in favour of Muslim'
rights now thought that this principle of intermediate recrui_t.rpfnt_ was most .
unfair, because that wauld. block the way of thage who had. already seryed
the department for a number of years, and that it would create 8 new, kind
of evil in. the services. Therefore, Sir, I fegl that this intermediate recruit-
ment is not at all desirable and should not be ever thoughg of, " ' -



we « 1w o LRGISLATIVE AGSEMELY 1 [26TE FEs. 1940

- (Bhai Parma Nand.] . - i T A

Then, S, my friend, Sir Abdul Halim Ghuznavi, took up the qanstion
of proportion of Muslims in the superior services. I think it is not the
proper time to take up the proportion of Muslims in the higher services,
as the proportion in higher services has to be made up by fresh recruitment,
abd recruitment has to be made generally at the botton. My friend wanta
that in the superior services slso the Muslim proportion should be 25 per
cent. That is mot possible, because as I said the recruitment is not to
begin at the top, but-it is to begin at the bottom and grudually those who
start at the bottom will rise to the top in dué course of titne. '

¥*NaNow, 8ir, if we look into the Muslim representation in separate
“brdfiches, my friends camnot have much grievance. In some branches of
service Muslim ratio is much greater than it is fixed by the Government
fotinuta. For instance, taking the Railway Administration Report of the
Railway Board, I mean the latest issue, you will find in the subordipate
setvices that the proportion of the Muslim community in 1984-85 Was
17-45. in 1985-38, it was 28.50, in 1986-87, 81.2, in 1987-838, 29.9, and
in 1988-39 it was 29-9 per cent. It will be seen that this ratio is much
more than 25 per cent. which was fixed by the Goverament formule. Then
again, even if we go upon Mr. Hasan's Report, which was laid before this
House some time in 1933, we find that although in the clerical staff on
different Railways the Hindus predominated, yet in the Transportation and
Power works like workshops and engine sheds, the Muslims were much
more than 25 per cent., this was so even in the year when Mr. Hasan was
deputed to make inquiries into the proportion of Muslims in the Railway
services. According to Mr. Hasan’s Repart we find that in the Transporta-
tion Power Departmept, in the Eastern Bengal Railway the Muslims
were 44.28 per cent., in the North Western Railway 42.65, in the East
Ipdian Railway, 44:74. Not only this, Sir, but I know it as a matter of
fact that in the North Western Railway workshops at Lahore most of the
employees are Muslims, and there may be only ten or twelve per cent. non-
Muslims . . . . . _

An Honourable Member: They are all labourers.
Bhai Parma ¥and: But sometimes they get Rs. 5 and Rs. 7 per day.
An Homoursbis Member; They are on daily wages. .

Bhai Parma Nand: Yes, but in these hard days it is bread that counts. .
and bread is & big problem. There are E:oplve.-eduoated people, who are
willing to accept the lowest position anywhere. I had an occasion to write
to t.hshl?onourable Member in charge, some time ago, complaining to him
on behalf of Hindus who were not takep,eaeyen jpopiers, . begguse they
said that somebody who was 8 Muslim h'mf.t?e :cﬁiopoly to m:’gggars
and the SBuperintendent of the Railway Station being in his favour, Hindus
were not taken ‘ag porters. The same compliint is to"be foahd even: in
Labitre aild other Hig ‘ptations on the North Western Railway. BSo, when

o talk bf the total o'tpo'ftion.oi ore commuhity as against snother; we:
:E,uldn& “gight of the fact that all' those people who dre- trying t4'
get their bre j'mﬂﬂéﬂnt"ﬂnd{ot'genm, however 19w they misy be, -
ere in service of the rdilwdys. ST e e e
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1 do not want to take the time of the House but I want to refer to one
more point. .My Honourable friend, Mr. Piracha, said in his speech the
qther day, that in 1988 when the Muslims in the Assembly began to
<lamour for their so-called rights in the Railway Department their propor-
tion was sbout 22 per cent. and now, after seven years of hard struggle,
their proportion was just the same or even it has gone down lower than 22
por cent, That was a great riddle to be solved. Wherever. we go we are
told that the Hindus are not recruited snywhere. In Lahore itself most of
the Hindus apply for jobs, but it is rare that a Hindu is taken in service,
whether as clerks or in any other position.

Mr. Muhammad Nauman: What about the Eastern Bengal Railway
and the East Indian Railway?

Bhai Parma Nand: As a result it is impossible to understand the state-
ment of Mr. Piracha that the Muslim proportion has become lower than
what it was in 1981,

Mr. Obhatrman (Mr. M. S. Anev): The Honourable Member's time is
up.

Bhai Parma Nand: It is a great puzzle to me and, I expect the
Honourable Member to solve it. One thing more. This has l;)emme a
recurring practice now with the Muslim Members as it is not only this
time that they are pressing on it, but even during 8ir Muhammad
Zafrullah's time also the same attitude was adopted. ' '

Mr. H. M. Abdullah (West Central Punjab: Muhammadan): S8ir, the
grievances of the Muslim railway emiloyees are multiplying everyday, but
the unfortunate part of the affair is that the Muslim associations which are
sponsoring their cause have no voice, because they are unrecognised; and
whatever complaints are put forward by them are not investigated by the
Government or the departments concerned.

We had great bopes that something would be done to ameliorate the
status of this unfortunate community, but our hopes have been frustrated
on account of limited terms of reference of the DeSouza Committee
which has recently been set up by the Government. The Committee is
not authorised to investigate cases of Muslim vietimisation in various
forms at the hands of the majority community who are in preponderance in
every branch of railway service. Therefore, we do not think that any
ugeful purpose will be served by this Committee.

Muslim associations have published various memoranda detailing there-
in series of cases of the victimisation of those who are already employed
and a differential treatment nccorded to them at every step. There are
no Muslim officers who can check this high-handedness, ard establishment
sections are stuffed with Hindu majority. Various tactics are adopted to
bar the Muslims from promotions and recruitment. If the Government
realise that Muslim percentage in initial appointments is essential aceord-
ing to the fixed quota, it is their moral obligation to protect those who are
already in service. This can only be done if the establishment section is
immediately provided with adequate Mt{aﬁm_-rppreieptation according to
the pr-ovib'iéns of the Government Resolution of 1984. o

. . _ 5
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Bo far'as the Initial appointments given to- the Muslims are concerned,
it is not sufficient t6 feel contented to notice that a certain percentsge: has
been 'recryited, but it i the duty of Government to seeé whether those
récruits have ever been confirmed or they are merely engaged to serve as an
eyewash and ‘bluff the higher authorities regarding the cbservanse 'of ‘the
Resolution of 1984. Under ‘such circumstances, it will not be probable: to
find oné man’s name on thirteen occasions of initial appointment for short
térms to prove ‘that thirteen Muslims:were dppointed during ‘the period.

Ta conclusion, it is hoped that the Governmént will mot try to evade

investigation and proper remedy of the Muslim grievances on the gpere
fpxmalities .of the Associations raising such voice' being tecegtiised or' un-
recognised. With these words, 1 resume my seat and support the cut
motion.
- . Rao Sahib N. Sivaraj (Nominated NomOfficisl): I  did not intend to
take part in this debate and to speak on this particular cut motion, but
having regard to the trend which my Honourable friends, Sir Henry Gidney
and Mr. DeSouzs, bgve given to- this diseussion . . . . IR & L

An Honourable Member: Louder please.

Rao 8ahib R, Bjvaraj: , . . I felt that it was my duby to intervene ow
behalf of the community. to represent which I am nominated here. For two
peasons 1 sm very particular that I should speak on this occasion. One is
that, if T failed to take part in this discussion, I might be deemetl both in
this House and outside to he at least indifferent to the interests of my
community, if not actually inefficient to advocate E;th -eayse wf my oom-
munity. My second reason is that I might be creafing the impression that
the intefests of my community, on account of my silence, are secure in the
hands of the Government of India as those of the interests of the other
new minority, namely, the European minority. It is for those reasons that
I am anxious to make a few observations on this motion.

If T try to quote statistics I feel that I am helpless. I tried to find
from the pages of the Railway Administration Reports, but very few
figures are available to me even to strike a percentage which the members
of my community may have in the matter of services except in the one
gtatement where I find this. The statement says, ‘‘SBtatement of all
employees including all classes of servants in the Rai]ways'’, and under the
heading Hindus the depressed classes share at least a propaortion of, I
believe, four to one, but as the statement proceeds we find practically nil
in the column relating to depressed classes. Bome peculiar asterisk mark
says, ‘‘Candidate was not available”. 80 much so that, if 1 try to make
out. a case on the statistios provided to me in the Railway Administration
Reports, the matter is beyond me, I find it hopeless. Consequently, T
merely will have to request the House to join with me in enforcing upon
the attention of this Government the mecessity of finding out the causes
for such & hopeless state of affairs as regards the representation of my
community. . B .

No doubt, Bir, I have seen, frqm nry experience of mst oﬁeen under
the Provinclal Governments and also same officers of .the%e’nt.rqlﬁqv_a;q‘-_
ment, that the answer is ensily flung back Oh, there are o efficient people
among your candidates. You hdve got to come up o the right standard”.
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Let me say at once that the fault is not mine. The Bystem of education

that has been introdyced and conducted and carried on in this country, the

way the business has been organised in this country, the way the exaniina-
tions have been conducted hete, the way people were recriited in this
country have made it impossible for me to have a straight fight and a fair
fight with the rest of the communities in this country. Otherwise, I am
perfectly confident from the few cases of scheduled class men whom we
have been able to produce by accident—and I can assute the House and
the Government of India that we are m no way inferior to any other corn-
munity in this country either in the matter of talent or in the matter of
industry. I may even go further and say that if.the, Government of Ipdia
had the good seuse and the generous heart to start a separate university for
the scheduled classes like the one started for the Muhammadans, by this
time we should have been gble to produce men capable of occupying some
of the highest positipns in this country both in the I.C.S. and in the all-
India services and, if today I am not able to do it, it is because of the
deficient system of education that has been introduced, which is the root
cause of all the present communal wrangles and the root cause of my
present state. So fur as the services are concerned, it is indeed a tragic
wony that somebody feels that it pays to be a Harijan. One of the most
curious staterments that I came aeross was one in the Hindustan Times the
other day. The caption says: ‘It pays to be a Harijan’ I believe it was
some article by Mahatma Gandhi referring to the representation of Bikh
Harijans on certain local bodies and there the caption says “‘It pays to be a
Harijan"”’. I wonder if it pays, but it is really not so. So far as the Hindus
are concerned, I am very sorry to observe this, they are merely content to
count our heads for the sake of population and for the rest they leave us in
the lurch. A few other friends like the Muslims or even my friends the
Christians merely count us as easy materials for conversion to their reli-
gion and I should also say that in the case of my Furopean friends, in
times of emergency, they merely count us as cannon fodder. I am against
this classification of India into martisl and non-martial classes but I should
say that when the Europeans started their career of conquest-or, shall: I
say, commerce or acquisition of provinces in this coumtry, the earliest
people who were recruited for the Indian Army were mostly people from
the scheduled clusses, particularly from South India. It is in one of these’
three capacities that we have Been used and we do not count for other
things. e ' . : '

Unfortunately, I have bean appointed here as a Member éwing to the
generosity of the Government, so that I may get a chance of m¥ repre-
senting the views of my community. It is practically a mockery to ask just
a single individual like me to bear the responsibility of advocating the
welfare and the interests of a great section of the population who, if I am
not actually contradicting my friend, Dr. DeSouza, form the third greatest
section of the Indian population and I thought that even now the Govern-
ment of India had a chanoe, instead of showing lip sympathy, of showing
their very sincere sympathy towards us when the chance occurred to them
of nominating non-officials to this Assembly. 8ir, the Government of
India did pot think of securing greater representation for fhe members of
my community when the chance came. ‘As a matter of fact they actually
nominated people who were otherwise in great numbers in this House.
Anyhow, in supporting the geheral principle underlying the motion that
was moved by my friend, Bir Raza Ali, T desire to draw the attention of
the Government of India to the deplorsble and tragic faet of complete

p2
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absence of representation, so far as the scheduled classes are conoerned,

in the railway services and sooner than later it is better both for the

Government and, generally, for the welfare and the interests of the com-

munities concerned that they should take up an exhaustive inquiry as to

the reason why it is not possible to secure candidates from the depressed

classes and as to how and by what time it i blo to €
sentation. With these wordz. I support ;h;snl;::a‘sc:n. sacure their repre-

A}

Maulyi Muhammad Abdul Ghani (Tirhut Division: Muhammadan):
Last year I clearly pointed out to the House that the Resolution of 1084
was & faulty one. Apparently the Resolution was that 35 per cent. of
the services have been reserved for Muslims but if you look into the
Resolution you will find that after deducting the share of Europeans and

. non-Indians, whatever remains, one-fourth of that is to be given to
Muslims. That is not 25 per cent. You know that at present in the
higher services, Europeans are 47-7 per cent. and their remnants, the
Anglo-Indisns end the domiciled Europeans are 916 per cent. So
practically it means that about 58 per cent. of seats in the higher services
have been taken away. Then only 42 per cent. remains and 25 per'cent.
of 42 per cent. is only 10:5 per cent. but the Muslims are only 7-02 per
cent. and why there is 80 much clamour in the House that the Muslims
are going to get 25 per cent. As regards the figure of 209 per cent. upon
which much emphasis was laid both by my friends, Sir Henry Gidney and
Mr. Lalchand Navalrai and others, I want to submit to you that there is
some fallacy about it. I doubt whether the figure has been correctly
worked out. If you refer to page 57 of the Administration Report for the
year 1032-88 you will find that the number of Europeans serving in
gazetted services in 1926 was 822. In the Railway Administration Report
of the year 1988-89, if you compare, you will find that the number of Euro-
peans 1 1925 was 782. Which of the two tigures am I to take us correct?
Am I to take the figure 822, as shown in the report of 1982-83, to be correct
or that the number of Eurcpeans, say 78Z on the 1st April, 1925, as
shown in the report of 1938-89, to be correct? If such is the way of
working, if such is the way of taking a percentage, we cannot rely upon
the figures. This is about the gazetted service. I will now take the non-
gazetted services, You will find that the total of Europeans serving in
the non-gazetted services in State-managed Railways was 1,717. If you
will compare that with the report of 1988-89, this very figure comes down
to 1,6890. I fail to understand where the 28 officers in the latter
case and 90 officers in the former case had gone. However, this is the
way of dealing with things. If you will compare the figure of 1982-88,
the percentage of Muslims in the higher services in the year 1925 is
shown to be 2:81. The same figure, if you will compare the report of
1988-89 you will see, has come up to 244: in one place it is 2-81, in
another place it is 2-44; which of the two figures should I take as correct?
There are three categories of Railway services,—the gazetted services,
the - non-gazetted services rising up to Re. 250 and the menial services.
If you take the gazetted services. it has already been pointed .out that
the percentage of Muslims is 702, in 1980 and in non-gazetted services
the percentage of Muslims is 6-08. This is already in the report. The.
vercentage ‘of my friend, Sir Heunry Gidney's chosen lot, chosen people-
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is 42:54 in the non-gagetted services and 9-16, i.s., more than Muslims
in the gazetted services. Even then, there has been necessity for the
Government of India to change that Resolution of 1984. They passed a
Resolution and sent out a circular that 40 per cent. of the posts should
g?:;eserved for the remnants of the Anglo-Indians. Is this desirable,

The Homoursble Sir Andrew Olow: Will the Honourable Member
kindly specify the grades in which 40 per cent. is to be reserved for non-
Indians? I never heard of it.

Msulvi Mubammad Abdul Ghani: Last year a 40 per cent. reserva-
tion was made for Anglo-Indians and Domiciled Europeans in the Railways
and in the Posts and Telegraphs. I say subject to correction if I am
wrong. '

The Honourable 8ir Andrew Olow: I think the Honourable Member
is referring only to telegraphists, as far as I can make out.

Maulvi Muhammad Abdul Ghani: There are three categories—about
the gazetted services, the subordinate services and the menial services.
Now, taking the number of menial services, say pointamen, - peons,
chaprassis, etc., the figure of Muslims has been shown to be 299 per
cent.; and it is said here on the floor of this House that everything must
depend upon promotions. Mav I submit to you, 8ir, can a chaprassi,
can a peon, can a pointsman beocome the Agent? Can he become an
engineer? If promotion is allowed, and recruitment is not made in the
intermediate stages—as my Honourable friend, Sir Henry Gidnev, has
just opposed in reply to Bir Raza Ali and said that there is no necessity
of making sany direct recruitment in the intermediate stages, what
becomes then of the position of the Muslim services? It is said that
posts are reserved for Muslims but people are not available . . . .

Lieut.-Oolonel Bir Henry Gidney: Sir, on a point of persanal explana-
tion, with all respect to my friend, I deny having said that I opposed
direct recruitment, to various intermediste stages, of Muslims. 1 said

‘‘for everybody".
Sir Abdul Halim Ghuznavi: Excepting Anglo-Indians.
Lieut.-Oolonel 8ir Henry Gidney: And Ghuznavis too.

Maulvi Muhammad Abdul Ghani: I may cite to you one case as an in-
stance. In the Lahore Division in 1938 two seats were reserved for Muslims
for the post of tracers. Two Muslims were also appointed, but do you know
what happened subsequently? In 1939, one non-Muslim was indented
from the Quetta Division. That gentleman was confirmed and one.of the
Muslims was dislodged: Is that a fair way of dealing with this question?
He was not confirmed. Two Muslims were appointed on probation, and
before the probationary period was over, another man was dropped from
somewhere, 8ir, these are the ways of dealing with things. I have got
innumerable instances, file after file in my possession. 1 have got very
little time, Sir, and I resume my seat.
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- An Honourable Member: The guestion may now be put.

. Sardar Sant Singh: Sir, it is & happy state of affsirs that our Mualim
friends, whenever they participate in the Railway Budget debate, they
.come under the label of & minor community in India cesting off the label
of being a second nation. (Interruption.) If they claim to be a separate
nation, according to my bumble judgment the question of representation
in services does not arise: as a separdte nation, they.are: out of court.

8ir Syed Raza Ali: All of them are to come to youl

. Sardar Sant Singh: They say, ‘‘we refusc to be Indiang’’,and so .1 say
40 them ‘‘vou have no right to be specially treated in the Indian Railway
gervices”". However, this is only to remind them of the inconsistencies
of their political views. The second point which shocked mé, cortiing
a8 it did from the mouth of my Honourable friend, 8ir Syed Raza Ali,
is that he claims to base his demand oh the solid, moral considerations.
‘Bir, surely, the concaption of morality invélved: in this- deménd! i6 ' differ-
ent from what we mortsls have of what morality is. If he ‘héd come
on the ground of strong, solid, political considerations, I would have
understood him, pearticularly in the time of wAr when. they olsim “that
their rights should be considered over and above the rights of other
communities living in this countrv. However, I was waiting to hear Dr.
Bir Zianddin to give us some enlightenment on the reading of the figures
in the report. but somehow or other he kept quiet this time. I will,
therefore, read out to the House what their position has been in the last
year according to the report furnished to us. In Chapter VIII, on page
101, under the heading ‘Staff’ where the total number is given, I find
‘that on the 31st March, 1988, the number of Europeans was 2,700. On
-the same date in 1939 it was reduced to 2,505. The number of Hindus
in 1938 was 8,94,448 and it was increased to 8,97.025 in 1989. The
number of depressed classes in 1988 was 99,807 and their representation
was increased to 1,04,218 in 1989. The Muslim representation in 1988
was 1,583,586 and it increased to 1,54,8387 in 1989. There is an increase
of 1,250. The number of Anglo-Indians increased from 12,860 to 18,440,
while we, the poor Sikhs, showed a decrease fwom ‘8,087 to T,745. I hope
the Honourable Member for Communications will note it. The number
of Indian Christians increased from 17,218 to 17,708; the number of
Parsees increased from 1,507 to 1,518; and the number of ‘other com-
munities’ decreased from 1,808 to 1,680. According to these figures the
sufferers from the policy of the Railway Board in  the matter
of recruitment are only two communities, the Sikhs and other communi-
ties. Of course, there has been a decresse in the number of Europeans too.
But may I ask how, with these figures before us, can the Muslims move
# cut motion which has become the annual treat on-this occasion?”

8iy Syed Razs All: Unfortunately, yes.

Sardar Sant ﬂl‘h Because the unfortunate part is thst it is not
that you are not being recruited but your grievance is that you are not
sufficiently being pampered. You want more pampering. ’

Sir lyld Rlu AN: 1t is quite true that there are pampered eom-
munitiey in India. -
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Bardar Sant Singh: Referring. to page 104 of thessame report, I -find
that in the superior services of the Btate-managed Railways, there is -
not & single Sikh. The percentages given there show that there are 50
per cent. Hindus, 21-5 Muslims, 148 Anglo-Indians- and: Domiciled
Europeans. At this stage, I may point out that the population of Anglo-
Indiane in India is exattly the same as that of Sikhs, The percentage of
Indian Christians is 7-1 and that of Parsees 7'1. Let it be remembered
that the population of Pareees is much less than that of the Sikhs.
Similarly, in the matter of promotion, there is no Sikh. The column of
Bikhs is shown ag blank. In thea matter of the lower gazetted service,
only one Sikh was taken in the Engineering service this year, while in
the case of direct recruitment to the superior establishment, not a single
Bikh has been taken. f -

Dr. 8ir Ziauddin Abmad: On a poinf of order, Sir. The particular
out that is now before us relates to the representation of Muslims. Can
an Honourable Member introduce the grievances of other communities
also?

Mr. Ohairman (Mr. M. 8. Aney): The Honourable the Mover of the
cut himself in explaining his position said that this refers to other. mipori-
ties also.” He included othér minorities also, so the Honourable Meniber
is perfectly in order in referring to the grievances of other minorities.

Sardar Sant Singh: If, on account of the position to which I have
referred, my friend, Dr. Sir Ziauddin, wants to interrupt me and bars me
from saying about the Sikhs, I think he will like it better if I said some-
thing about the Muslims. So, I will turn now to that side of the
question.

The grievance is made that the Muslims have not beén appointed in
higher services. I can only throw him a hint as I do not want to go into
that question. But does he know how a Muslim Member of the Railway
Board was appointed? At whose expense was he appointed and how
the orders were changed in favour of this gentleman? Was it due to
efficiency or seniority? Well, 8ir, I do not want to enter into that ques-
tion, but I must say this that the policy of the Government has been such
as to excite a sort of pity—I do not wish to use a stronger word—on the
administration which has fallen into two errors. The first error was of
giving a Communal award and the second was of giving a communal
service award. Once the service award was given, it was known that it
will lead to a good deal of heart-burning and bickerings of this kind,
Their point of view of looking at the problem is entirely wrong even from
the Government consideration which my Honourable friend, Dr. Sir
Ziauddin, will appreciate. He knews a good deal of mathematics and I
have great respect for him. Now, in considering the percentage of recruit-
ment of Muslims in the services, does he take the Europeans. into.cqnsi-
deration? Let him also include Anglo-Indians and others in the other
ecommunities of India, such as, the Hindus, Muslims, Sikhe and Parsees.
In that case, will he not find that there have been cent per cent. appoint-
ments of Muslims at the expense of other communities? In the Railway
Board, there is one Muslim and no Hindu, no Anglo-Indian, no Christian
and no Sikh. Similarly, the Secretary is a Muslim and there is cent
per cent representation of Muslims. :
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An HNomoursbie Member: The Secretary of the Railway.Board is not
" a Muslim. -

Sardar Sant Singh: Then, what is Mr. Zahid Hussain? 1 beg your
pardon, he is a Deputy Director. Bimilarly, in the establishment branch,
what is the percentage of Muslims amongst the Indians? That is the way
of looking at it. If the percentage is to be taken, they must teke it
amongst the Indians omly. If you take Indians as a whole, you will see
that there are places where the Mualims are ocoupying ocent. per ceat.
positions. If you have to look from a communal angle with only ocom-
munal spectacles you muss look at it from this point of view. Therefore,
I would say that during this year at any rate, there ig very little com-
plaint to make against the Railway Board. - -

Then again further they had the advantage of the appointment of
Muslim officers to see to the new recruitment and to see that the Cireular
of 4th July, 1984, was being soted upon. Now, Bir, they have got another
sdvantage of an Officer being appointed to look into the worling of that
circular and this Officer is probably touring round and with him a Muslim
subordinate is attached to look into it. What is the result? The other
communities are being ignored. .

Oﬂim‘ Mubammad Wauman: There is a 8ikh stenographer attached to this
cer.

Sardar S8ant Singh: Well, if my Honourable friend wants a reply to
his remark, I can only say this. Look at the numbér of Iabourers em-
ployed in the workshop at Moghulpurs.: My submissiorr is that I have
received complaints only a few days ago from my community with regsrd
to this enquiry. It appears the North Western Railway administration
was asked to furnish numbers of members of the staft of the various
communities. They furnished a particular mumber about 3ikhs and in
that list they included all the Rajputs, Garwalis and so on whose names
ended with the suffix ‘Singh’. This increased on paper the representation
of the Sikh community. t ip the meaning of all this? Why do you
give dalse figures? .

[At this stage, Mr. President (The Honoursble Sir Abdur Rahim
resumed the Chair.) ( i - ™

My submission to the Honourable the Railway Member is this: that
when he calls for statistics, he should see that particular communities
sre not wrongly put down as having more representation than what they
really have. Why ghould there be any manipulation in figures. If the
Honourable Member wante to know the real position about communal re-
mtlﬁs n}af:g mi;d :lléout ht?: the comml unal circular is working and whether

circular should continue any longer, he sh '

. ' y longer, he shoul take proper steps to

Mx. P E. James (Madras: Europesn): You must assosiate members
of aqlih ?cOmmumty with the officer who enquires into the working of tha
ciroular ' " .

Slrd.lr Sant Singh: I welcome this ides, ing it -
Honoura!)le friend, Mr. James. ‘Vl:;vl not M:;up:fn: sn::or:l::s f;?ﬂ";ﬂ
communities to safeguard the interest of those partipular communities?
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Why should there be this speciality about the Muslim community alone?
Why should a Muslim be appointed to enquire into one particular com-
munity, namely, the Muslims? Why should not the Government watch
the interests of other communities also? '

In conclusion, I have to make only one suggestion. My Honourable
friend, Bhai Parma Nand, made a very good point. After all, the Railwa
Department is s commercial department in which representation shoul
be according to the amount of contribution paid by each community. If
the thing is to be settled on this basis, we will see that according to trade
and according to commerce, according to the quantity of goods offered
for carriage, according to the number of passengers conveyed, we should
fix the proportion for each community. If this principle is followed, it
will convince all the communities that they are getting their due share
in proportion to the contribution which they make to this great firm of
railway department. With these words. I oppose the motion.

The Homourable 8ir Andrew Olow: Sir. this is. I understand. an annual
debate and I recognise that there are many people who feel keenly on the
subject. I know that particularly among the Muslim community there are
many who think that they are not getting justice. With a great organisa-
tion like the Railways in India which employs about seven lakhs of people,
there are bound to be cases of injustice here and there. But that there is
any widespread injustice that is directed against the particular communmity
honestly, 8ir, I do not believe. 1 know that there are frequent cases
brought to my notice and T have looked into them quite a number of times.
1 am told that a discharge order of Mr. 80 and So was passed because he
was & Hindu and had a Muslim officer above him, and that Mr. ‘B’ had
his increment stopped because he was a Muslim and the officer above.him
was not. But when one looks into these cases in practice, in very few
cases is it found that there is anything in the way of communal bias. It
is a weakness which we all share to attribute our failures to our bad luck
and our successes to our merita and when someone does not get what he
has expeoted to get, the natural instinet is to look,round for some reason
external to oneself. And at a time when communal feelings are unfor-
tunately keen, it is not unnatural that those who feel that they have very
few officers to look after them in the ranks above should often attribute
to them a communal bias where no such bias exists. In fact, I have
known one or two officers of the majority community whom I
could have oriticised on the ground that they were not willing to take
strong enough action agninst incompetent members of other communities
because they feared that it would be attributed to wrong motives. But as
I have said. that feeling of injustice, whether it is well founded or whether
it is not, is qne that we would all like to dispel. If a man feels he is being
treated unjustly for no fault of his own, and if anything I can do to allay
that feeling and yet be just to other people, I will be glad to do it.

Ag regards this question of Unions which we were discussing on a
previous cut and which has also been raised on this motion, is it really in
the interest of the services that officers serving alongside each other, serving
in the same grade, gerving the same public, serving the same adminis-
tration, that thev should be divided into two camps. whose duties are, too
often, unfortunately, when communal unions: are formed, to atteck mem-
bers or officers of the other side and to put forward purely sectional in-
terests. It was suggested to me that in'some Unions, the Muslims were
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not given proper opportunities because they were in a minority and the
did not, therefore, get their grievances properly put forward. Well,
would remind Honourable Members that in the first place, the relations
of the Uniong with the administration are not normally concerned with
individual cases. They are concerned with questions affecting the sections
of the staff, as a whole. In the second place, while we do not recognise
Unions that exist for nothing but conmunal interests, we have never set
our face ggainst the recognition of more than one Union. "Administrations,
naturally, do not like & multiplicity of Unions. They would prefer to deal
with one or two men who can speak on the part of a large part of the
%ﬂﬂ But if in sny particular Union, any individuals, to whatever com-
Thunity they helong, feel that thev ar® not getting a fair deal, it is: surely
open to them to form another Union, but not a Union from which they will

exclude their fellowmen because thev happen to belong to & particular
community.

Now, Bir, to come to the question of recruitmeént; it i§ a8 question with
which most of the speeches have dealt with. There was only one direct
attack on the Circular of 1934 and that was by Dr. DeBousa -whom we
are glad to see back again. He desoribed it as ‘‘iniquitous’’, partly
because the Christians did not get some kind of percentage which he
thought they ought to get. Well, 8ir, T have in front of me the percentage
of posts given to Christians in the last five vears and I do not think that in
any year the percentage has fallen below the percentage of their popula-
tion. T am sure that my Honourable friend, Dr. DeSouza, did not mean
to suggest that T should favour the faith to which I myself belong.

Dr. ¥. X, DeSousa: Certainly not.

The Honourable Sir Andrew Olow: I have more symfathy with the plea
put forward by Mr. Sivaraj because his community—I think we will all
agree—is under-represented. But I cannot accept his assurance that the
men are there whenever we want them. T think all we can do is to look
forward to the day when they will be there and when they will take a larger
part in bearing the burden of the administration in India.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): What is the percentage fixed for these two communities?

The Honourable Str Andrew Olow: There is no specific percentage. They
rank a8 minorities in most cases.

The other point raised with regard to the Resolution was thte suggestion
4. hat we were not carrying it out and we were asked to appoint
"7 inspectors or other gentlemen to see that it was being carried
out. That is the precise point of the inquirv which is now going on and
on which Mr. DeBouze and Mr. Khan are engaged. They are going into
the matter with great care and considerable detail. ‘1 do not doubt that
they will find in some cases that officers have made ervors of judgment and
grrors of interpretaftion. But, I have nothing before me at the moment
to suggest that there has not heen an honest and bone fide attempt to carry
out the Resolution add that in general it has mot been carried out. The
usual suggestion 'was made by Mr. Bhutto that perhaps the figures were
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insccurate. I should be very sorry if they were. There must. of course
be inaccuracies in all figures; I think there were some inaccuracies in
Mr. Abdul Ghani's. But we are going to do what we can to check them,
and I am in touch with Mr. Campbell who is the Controller of Railway
Accounts. He is considering methods which he can adopt by way of a
test check, which I hope will be periodical, to see that there are no serious
errors in the figures supplied.

1 was glad te hear from Mr. Bhutto and from other speakers that the
demand was not one for communal discrimination in the matter of promo-
tion. That I think, although I have seen it asked for in some communal
papers, would be a most disastrous step. For a man to feel that when
he and some fellow man, perhaps his friend, have worked alongside all their
service, when the chance of promotion comes they are not going to be
treated like and like, or that one man who is perhaps below him and per-
haps less competent is to be promoted over his head because he belongs
to a particular community, would have a disastrous effect on the sense of
justice and consequently on the efficiency of service. But although I do
not think he quite realised it, the plan which 8ir Raza Ali put forward,
so far as I was able to grasp it, would have the result of producing discri-
mination in promotions. 8o far as I have understood his proposal, and he
will correct me if I am wrong, it was this. When you come to promote to a
certain grade. let us say you have three vacancies and the Muslim perecent-
age is one-third on that railway, then if among the three men best fit to be
promoted one is a Muslim, nothing more need be done. But if all the
three happen to belong to other communities one of these three must be
denied promotion for the moment and vou must look round in the outside
world for somebody to select. Burely that is in another form discrimina-
tion in the matter of promotions. It means that till the Muslim comes up
to the requisite seniority there is no bar to his going ahead, but when a
member of another community comes with equal deserts and has earned
exactly the same promotion in exactly the same service and is exactly of
the same efficiency his promotion is to be withheld go that we may go
outside and recruit a man with no experience at all.

8ir Syed Raxa All: Sir. I do not want to interrupt but I do not think
my Honourable friend is right. There is no question of promotion being
withheld from uny community. All the communities would be entitled,
under my scheme, to promotion according to their numerical strength and
the proportions laid down for those communities by a particular railway.

The Honourable Sir Andrew Olow: But I am just pointing out how. in
practice it would deprive persons of particular communities. In other
words, if the first three men were all Hindus one of them would have his
promotion delayed in order to allow for direct recruitment, whereas if
among the next three men two are Hindus and one Muslim he would g
straight ahead; so that discrimination comes in even there. :

However, leaving that aside. because that is admittedly a minor effect.
let us come to the real effects of this suggestion that we should recruit
directly at every grade. I admit I was rather confused by Sir Raza Ali's
speech heeause at one stage he said that there is no: reason for making an
exception in any category. But I gather that he would make exceptions
and he was not pleading that we ghould put on the footplate of an engine
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s man who had never driven an engine before. I understood from him
later that the categories he was thinking of were cal es in which, as he
said, no technical qualifications were required. That was his _nvgt.e.
remark to me and I hope he will not mind m&quoh.ng it. He was tﬁnhn '
of such categories as acoounts and traffic. Well, I must contest the n%v]:*
that whereas in engineering you want technical qualifications, desling wi
sccounts and dealing with traffic are not also expert jobe; that a man c:rlt
simply come in and after a very brief training take up a serious commercis
snd traffic post or take up a post in accounts. I am sure that n:;lm
profoundly mistaken. The main reason why we have incremental 8
and why we have different grades is because we r ise that with experi-
ence a man grows more valuable, that his knowledge and expenep?;
acoount for something, and this bringing in of men at every m!aerm
stage is bound to make for inefficiency. My Honourable frien O
Nauman, referred to the case of the Indian Civil Service. He sai 3
bring in a young man and put him in and why cennot we do t.ha% e
along the line? Well. we bring in a young man in the Indian | lof
Bervice and for the first 18 months it would be fair to say _t.hat-he is
little or no assistance to the community. They are being trsined; and "’:
do not bring them into every grade; we do not bring them as Assistant
Magistrates, as Joint Magistrates, as Collectors or as Commissioners—
which is what we are asked to do in the railway servioes.

Mr. Mohammad Nauman: What we mean is that in the mstter of
accounts s man who has got a degree from a recognised university is as
qualified to take up accounts of railways as he is tc take up accounts in a
company or a firm. -

The Honourable Sir Andrew Olow: I am sorry; then I am afraid he and
I must differ on that point. And actually we do recruit directly at stages
in which we believe it eonduces to efficiency. We do not require that
subordinates should have served as' menials; we recruit to the officers”
grades directly, and we recruit wherever we believe that there is & funda-
mental difference in the duties at which men of s different type of educa-
tion and training are required. But to say that when you have, let us say,
four grades of guards or Station Masters or Assistant Station Masters, all
doing duties which fall in the same group and a]l gradually learning to
bold more and more responsible posts, that at each of those stages you
should introduce men who, however quick they are in the uptake, will
require two or three vears of training, through which they will be getting
pav but will not be rendering any corresponding service. T submit that
that would resuit in  very great increase in ineficiency.

The second srgument agamst it surely is that it really is not just. I
have had the case put before me, for example, in the last cut, of guards
by Bardar 8ant Singh on the North Western Railway, of loco. drivers by
Mr. Joshi. and other cases, cases in which men have been blocked for
promotion, not necessarily through any fault of their own, although I admit
there are some who have been passed over for a good man ?enrs, men
who are looking forward in the closing vears of their life to gll ng a job &
little higher and ‘finding that the prospects are ‘extraordinarily poor.
Although they have qualified themselves for those posts for many vears
it is suggested that there should be brought in voung mén who have had no



- ' ° THB RAILWAY BUDGET—LIST OF DEMANDS 0

previous acquaintance with the railways and that we should put them in
the posts above them and ask them to serve under men of that type. I
honestly believe that this demand is, even on the part of the Muslin
community, a temporary demand, and that when these percentages which
they now get have had their fulfilment and when the grades are full of
Muslims in roughly the present proportion of recruitment, the Muslims
would come forward and say that the system is intolerable and unjust and
would ask us to abolish it .

Mr., Muhammad Nauman: We said we want it temporarily.
The Honourable Sir Andrew Olow: Temporary injustice?

Mr. Muhammad Nauman: Not injustice exactlv. but so long as we do
not get our percentage, special chanceg should be given.

The Honouralfe Sir Andrew Olow: I have pointed out that I believe
it to be unfair. T cannot reverse the course of historv. We cannot work
in politics or in administration or anything else upon a clean slate, . We
have got large—perhaps unduly Jarge some mayv ray-—percentages of other
communities who were taken into the services with certain ‘prospects before
them, and are we-now going to say to them: ‘‘We are going to take away
vour progpeots’’? '

8ir S8yed Raxa All: That was not my intention.

The Honourable Sir Andrew Clow: I am sure Sir Raza Ali has moved
his motion with the best of intentions; I am only pointing out the inevit-
able result, that if vou recruit at every successive grade for a particular
proportion of posts, yvou nre bound to take away from the prospects of
those who have expected that grade to be filled solely by promation.

Sir S8yed Rasa Ali: No. Recruit a particular proportion of Muslims,
and not any other community, unless they want it.

The Honourable S8ir Andrew Olow: Suppose there are: four or five
grades and suppose one of them is filled entirely by Hindus and Anglo-
Indians; they have a certain expectation of promotion to the grade above
which is filled by promotion. The minute you say that so much percent-
age of that upper grade must be filled by Muslims taken from outside you
take awav correspondingly from their prospects. I do not see how wou
can get round that S '

Dr. Sir Ziauddin Ahmad: T think vou are putting the case rather in-
correctly.

The Honourable 8ir Andrew Olow: It is a question of mathematics. T
algo want to point out that we have not closed the door to recruitment at
intermediate stages when the interests of the service make it desirable.
We' have given permission to recruit up to twenty per cent. at intermediate

ades. But that is a power which has to be exercised -with great care
particularly when you have, as you have in some cases, serious blocks in

promotion. '

But, finally. I'would put thia point, that even if one were fo accede
to thiz demand. it wonld not, as so manv people appear to think, haste!:
the representation of Muslims in the services. ' It ‘would not increase their
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representation. It. ‘would merdy distribute it dlﬂarenﬂy. the number of
vacanvies -arising ‘every .year would not be affected by a system of thm
kind. When you pu¢ direot recruite in the higher grades, vou are obvio
stopping up the filling of junjor grades which we fill on the commun
.80 that this idea that, by using a large number of dogrs into
the semoc we ave hastening Muslim representation in the services is, 1
believe, fundamentally mistaken. .

B
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¢ Mr. President (The Honourable Sir Abdur Rahim) < The.Chain does-

_ _. ¢ The Chain dogs. not

know if the Muslim League Party wishes to move any other amendment.

Conditions of Service in Railways.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabed Divisions : Muham-
n;]ad.dn Rural): Yes, 8ir, I have in amended late list No. 2. It reads
thus :

“That the demand under the hesd ‘Railway Board’ be reduced by Rs. 100.”

8ir, conditions in the rsilway services stand on an equal footing with
the serviced in every other department of the Government of India. Service
conditions require that there should be first of all safety and, secondly,
the services should be attractive enough. Employers should also attend
to the pay, prospects and promotion of the employees and they should also
try to remove the grievances of the employees so that they may be con-
tented. The Honourable 8ir Andrew Clow in his speech just said that he
was prepared to mete out equal justice and to also consider the cases
of aggrieved persons if such cases were brought to his notice. 1 was
really glad to hear it. But, Sir, the fact remains that the service condi-
tions on the Railways are not quite as satisfactory as one would wish.
There is u Persian saying which says:

“Mazdoor-i-khush-dil kunad kare bésh”

It means that a labourer who ia contented always does his work effi-
ciently and works hard, but since we find that service oconditions in the
Railways of India are not what they should be, I think I have a right to
stand here and move this cut. The Honouarble Member for Communica-
tions also just now said that it was not right to recognise Unions or Federa-
tions of Unions if they wére communal.  8ir, it is & matter which concerns:
the community, and, unfortunately, in this country, there are many com-
munities, and you cannot deny that fact. You have to look to the interests:
of the community, and in the year 1984 you came out with the Resolution
offering to look to the interests of the communities.  Therefore, Bir, it is
somewhat too late in the day to say that cominunal Unions or Federstions:
of Communal Unions, whether they be of Europeans or Muslims or Hindus,
cannot be recognised. @'Who are the people who will redress their griev-
ances if you do not do proper justice? Where are the communities to go
to if you don't look after their interests? Please do not be under the-
impression that these Unions or Fedeartions have been started merely to.
create trouble or bother the Treasury Benches here. They are started to
safeguard the interests of the.members of the communities. =~ 'Why should
they pnot form their own Unions? Your idea is that there should be no
separate communal Unions or Federations. ~That is not in consonance
with the modern conditions of the world which is in turmoil today. Sir,:
these sré days ¢f socialism, these are days of forming International Unions,
and so how doocs it lie in your mouth to say today that it is not right to-

form our own Unions or Federations . . . . . ?

he Honoursbie Sir Andrew Glow: T do not think, Sir, I made any such
remark as the Honourable Member is attributing to me. I did not say-
anything of that kind. .
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‘Mr. Mohammad Ashar Ali: Therefore, in this age of sosisiiem pracf)-
cally when every youth in India, every youth in Europe, ‘is htmtog with
ideas of socialism, to come forward and tell us not to start our own Unions
or Federations is somewhat too late in thé day.

There are complainta that service conditions in the Railways, are not
what they should be. There is no doubt that the administration is in
your hands and, therefore, you can dictate anything yow, dike en the door
of the House, but.the fact remains that you should look to the conditions of
service, and the safety of the services as well as the attractiveness of the
services to the employees. = How can you expect the employees to be con-
tented when their appeals sent up to you or to the Agents are not cared for
or are thrown into the waste paper basket? It is time that the Govern-
ment of India recognised the strength of these Unions. There ie &
Persian saying which says :

“‘Shér-¢ galin aur Aaf, sher-e mayastén awr Am.'”’
That is, ‘‘a lion depicted on a carpet is absolutely different from a lion in
the jungle’’.
That lion in the jungle is the master of the railways, is the lower non-

gazetted stafl of the railways, there are about 70 millions of people who are
serving the railways. Is that & small number?

An Honourable Member: Seven lakhs.

Mr. Muhammad Ashar Ali: | stand corrected. It is not a small
number still. You have to look to the conditions of service, safety and
welfare of these people. I am not going to say anything abou:il_t the guzetted
staff, classes I and II. My subject for discussion this afternoon is the
non-gazetted staff. I am not concerned with the gazetted staff because
T know they can very well look after themselves. They are well provided for
in every way, they have every comfort, they have _ever% right to approach the
Railway Board or the Divisional Syperintendent. ut under this cut of
mine it is the case of those non-gazetted staff that I want to deal with.
In 1932, the Railway Board issued rules for the recruitment and training of
subordinate staff which were revised in 1988 and their s&:plicutinn to the
subordimate staff in the branches and groups mentioned:therein was made
statutory.  Initially the direct recruitment wes authorised by those rules
in the lowest grade, and even now the recruitment in the upper subordinate
group should be opened as in previous years. The Bailway Board, in 1985,
issued rules regulating the discipline and right of gfpeal. In 1937, the
Indian BRailway Enquiry Committee in paragraph 81 .of its report recom-
mended that a code of rules on (a) salaries, promotion, lesve, etc,, (b) dis-
cipline and sppeals, and (o) accounts and audit procedure, was, absolutely
necessary in order to secure uniformity and preserve a sense of justice in
any large organisation. These rules were to be absolutely observed and
no exception could be made. Sir, if these rules were followed a vast
amount of correspondence and irritation could be avoided, but, unfortunate-
ly. this is not so. The Agents of hoth the State-managed Railways and
the privately managed railways should have realised the necessity of a code
of regulations, and should have apprecimtad the.adsatitoge of 8 rigid irser-
pretation.  But the word ‘‘discretion’’ has syiviled the whole cese and all
these regulations and these codes are always brushed: agide. .
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The Railway Enquiry Committee’s recommendation is not new to this
House, as, from the 28th November, 1932, till now, on every day allotted
for railway questions, questions regarding abuses of rules, insufficient rules
and even paucity of rules were tabled by the Honourable Members of this
House. It is only in 1938 ultimately that the Railway Board published a
Code under the style und name of ‘‘State Railway Establishment Code”’,
which is also not even availuble from the Manager of Publications’ offices;
they say they are out of print now. The result is this. Because of the
non-availability of these rules, these regulations, the Divisional Superintend-
ent, the Agent, they have been using their discretion as the omly rule.
That is the only guide, the only code for the railway servants. Thus, the
staff in left ignoramt of their conditions of service as before. Even the
rules contained in the Code are not rigidly interpreted and off and on they
are abused. Thus, it is found that there are no rules. Every Agent or
Manager or his clerk can interpret or exercise his discretion as he pleases
and. unfortunately, that discretion is always signed or endorsed by the
Manager or the Agent and the result is that owing to the inadvertence of
the clerk or his deliberate mistake or deliberate intention to cause injury
the poor people have to suffer. Tt is very unfortunate that the Divisional
Superintendents or the Managers do not really go into the cases themselves.
They find the files when they came to them, to be very cumbrous and the
result is they leave the applications or the appeals to their clerks, and the
consequence is that poor people suffer. The instances of those abuses
were brought to the notice of the Honourable Member for Railways in the
lists referred to on pages 819 and 917 of the Legislative Assembly Debates,
Delhi Session, 1938, and I further supplement those lists by placing on the
table of the Hounse another list todav of the abuses and should be obliged
if the Honourgble Member for Railways can go into them and consider
whether they are correct or whether they are simply rubbish. I would
request the Honourable Member to be kind enough to consider those cases
a8 T find from the speeches today and the speeches that he has been making
on the floor of the House, during these few days, that he is really sympa-
thetic to the claims and obligations of poor railway employees. Therefore,
T am encouraged to place another Xist on the table of the House today.

In reply to a starred question No. 233 asked in this House on the 10th
February, 1986, it is stated that general principles in fixing the' scales of
pay were adequate remuneration for the work done, but we find that
assistant station masters, termed station masters on duty, who are res-
ponsible for the efficient working, are not adequately remunerated. ~Under
them there is a staff of high scales of pay over whom they could not
exercise, because of their low scales of pay, that vigilance which is their
due. Bo also, posts in higher pay and grades usually held by or reserved
for Europeans and Anglo-Indians are closed to other Indian communities
by devaluation or abolition, against the very epirit of the Railway Board’s
letter No. 881-L., dated the 19th August, 1931, simply to stop Indianisa-
tion. Otherwise, I do not find any reason why they should not be treated
in the same way as others are treated. Selections are held in non-selection
posts in day to day promotions in grades or classes not declared selected
grades or classes. Staff is punished without enquiry or on insufficient
grounds and even where the gazetted officers fail to establish the charges or
offente. For example, I should like to know from the Honouarble Member
for Railways on the floor of this House, when, where and who conducted
the enquiry which was demanded by watchman Abdulla Khan of Delhi
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[Mr. Muhammad Asghar Ali.]

Division, North Western Railway, who had commendations to his credit at
the time he was discharged in February, 1938. If the Honourable Member
for Railways, after perusal of the records, is convinced that he was vio-
timised by an Inspector, he will not, I hope, hesitate to order his reinstate-
ment with retrospective effect. If he does so, it will give a guarantee
and surety to the services. In this very case the Railway Board, in its
letter No. E-36-AE-8, dated the 8th-July, 1936, acknowledged that the
discharge was not strictly according to the rules, but so far that irregular
order has not been set aside. The fact is this that these railway employees
are said to appeal to the Governor General, if they do not get their griev-
ances redressed by the Railway Board. What happens to that appeal?
When the apgeal goes to the Governor General, the Secretary of the De-
partment sends the appeal either to the Railway Board or to the authority
who has discharged these railway employees and the result is that the
same clerk who reported against these people will report again and the
result will be that no redress will be granted. I, therefore, request the
Honourable Member for Railways to examine the whole question of the
oconditions of service of the non-garetted staff in Railways and preseribe a
code for the staff, embodying therein that no punishment to any rank in the
non-gazetted staff in Railways should be imposed by an suthority lower
than the Divisional Superintendent and also that the Divisional Superintend-
ent should be prohibited from delegating that pewer to any authority under

him and that a revision against the orders in appeal should lie to the
Railway Board. i

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member has one minute more.

Mr. Muhammad Azhar Ali: T shall finish in one minute. Establish-
ment matters should also not be dealt with by am officer other thun the
Divisional Superintendent himself persdnally and this will relieve the
branch officers to devote more time and energy towards the efficient and pro-
fitable working of the Railways. 1 may also refer to the three memoranda
sent from Lucknow to the Honourable the Railway Member. They have
been submitted by the East Indian Railway Muslim Employees’ Association

for the guidance and information of Mr. D d his assi i
these wods I move my motion. - Deousa aq.d bie sauisiant. Wb

Mr. President (The Honourable Sir Abdur Rahim) : Cut motign.moved :
“That the demand under the head ‘Railway Board’ be reduced by Rs. 80"
(The Honourable Member cannot place any statement on the Table.)

. . "l

Mr. Lalchand Wavalral: Sir, I will not take much time of the Hpuse.
T wemt forthwith to congratulate the Honourable Member for Communica-
tions on his very lucid, sensible, I may say and very reasonable statement
‘he has made with regard to promotions.

" Mr. President (The Honourable 8ir Abdur Bahim): The Honourable
‘Member cannot review that matter. :

" M. Lalchand Navalral: Conditions of service is a very cori::pral?ensim
torm. . T did not want $o take long but what I was going to say ig this . . .
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Mr. President (The Honourable Sir Abdur Rahim): The specific matter
of promotion has already been discussed and disposed of. The Honourable
Member had better not refer to that.

Mr. Lalchand Navalrai: I thought the Honourable Member might be
appraised of the position on the North Western Railway. What 1 was
submitting was that in grade III, for guards, they are recruiting new men
direct and there is a fear that persons who are blocked at Rs. 68 will be
affected if any people are taken on by direct recruitment. The point I
would like to put before the Honourable the Communications Member is
that these are very small things and apparently this is causing great
dissatisfaction and the condition of these people should be improved in
such a manner that there should be satisfaction among the employees.
The conditions of the loco. stuff have also got to be improved. For
instance, in the Loco. Department we find that there are four grades.
Fourth has been abolished. Grade I1I is now both for Indians and
Europeans. Grade II is for literates und grade 1 for illiterates. Separate
seniority list was kept. It was 50 per cent. for each grades I and II.
They are now amalgamated. Literates will have to be superseded by
illiterates. The idea of literates recruitment in circular No. 177-E./15 of
28th August, 1928, was that the Government wanted to improve the Loco.
Department by having literate people and these literate people were given
to understand at that time that their seniority will be considered for that
grade alone and not that both grades will be amnalgamated. The condition
of these people instead of being improved has been retarded. Then, I am
submitting another point with refercnce to the electric power houses on
the Great Indian Peninsula Railway which was referred to by Mr, Joshi.
There are several employees of that railway in the electric houses. There
are four or five sub-stations at different places to work the system by
electricity. Now the iden is to centrulise it and have one electric house
alone. That will affect the condition of the employees. There are about
40 people and they may have to be turned out. Why should they be turned
out at all? If there is one house, then all these men will not be required.
T would ask the Honourable Member to see that these men are absorbed
elsewhere. Otherwise the condition of these people would not improve
at all. On the contrary, they will suffer and it will not be doing justice
to these people if this scheme is going to be put into operation. I am
submitting to the Honourable Member to consider whether it will be
financially economical. The electric houses in different places give good
work and why should they be centralised at one place. If it is going o
be centralised, then the fate of these men should be taken into considera-
tion.

Lastly, T will say a word with regard to the commercial staff. T raised
this question in September last. The Honourable Member felt it was very
hard on them, and in answer to my question the Honourable Member was
pleased to say that their case was being considered. Now, T quite ser
that there would be some difficulty which the Honourable Member will
have to face that there is a large number of employees, but then that could
be done in some way; if it is not possible to amalgamate their grades,
then they should be given certain promotions and certain number of posts
should be created in grade II. Tf that also is not possible, a third way
would be to give them some ellowance when they are blocked st Rs. 60
or Rs 80 and they have rendered service for 25 or 80 years and that they
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should retire on that, that is very hard; therefore, if some way is found
out to give satiafaction to these men, 1 submit it would be very welcome
news to these people, and it would be good for the Railway Department
also. 8ir, I do not want to say anything more,

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): 8ir, 1
rise to support the motion moved by my Honourable friend, Mr. Azhar
Ali, and in doing so I desire to call the attention of the Honourable the
Railway Member to certain features of the way in which recruitment to
wome of the railway service is carried on. The subject which we may
‘discuss under this cut motion being the conditions of service in the Railway
Department, naturally the method of recruitment also falls within the
purview of those conditions. The points to which I wish to refer are
based on my own experience of the way in which recruitment to certain
services in the North Western Railway is carried on and I must make
it clear at the outset that I have no knowledge of the method adopted on
other State-owned Railways so that my remarks are based on what I find
to be the case on the North Western Railway. Now, every now and
then, we find notices published in the Ruilway Guzette issued by the head-
quarters of the North Western Railway announcing that recruitment to
such and such services, for instance, the station master group, the com-
mercial group, traffic, and so on and so forth, is going to tuke place on
such and such date, that applications are to be submitted by such and
such date, that such and such are the qualifications and that the details
and particulars to be entered in the applications will be found in application
forms which may be purchased on payment of one rupee from such and
such offices. Then follows a long list of those offices. Now it has been
very often found that when there are expected to be about a dozen
vacancies of certain posts on the North Western Railway and a notice
of that kind is issued in the Railway Gazette, in these days of unem-
ployment people rush to the railway stations concermed and purchase
application forms on payment of one rupee each, and perhaps it would
not be an exaggerated statement if I were to say that when only a dozen
posts are concerned, a few hundreds of rupees at least pour into the rail-
way treasury in the shape of the price of those application forms. This
is not, I believe, the first occasion when the sale of these application forms
has been referred to on the floor of this House and I take this opportunity
to invite the serious attention of the Honourable the Railway Member to
this practice of the Railway Department of making capital out of the
needy people’s desire to enter service. There appears to be no justifica-
tion, whatsoever, for charging even a pie for the application form: it is
enough if we notify that these application forms are to be had at such and
such a railway station. The trouble of walking or driving or travelling
to that station should be the price of obtaining that form and there
appears to be no justification for making money in that way. This is the
most sordid part of the way in which recruitment is carried on. Then
comes the second stage when the application form has been purchased.
That, Sir, is .anoﬁer most objectionable feature. The application form
requires as one of the particulars to be stated whether the applicant’s father
or some near relative of his is a railway servant. The effect of that is
praot&oallg to make service in the Railway Department the ‘'monopoly,
the hereditary monopoly, of those whose fathers or' other relations are
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serving or have served in the Kailway Department. Thet is the most
objectionable purt of it. Either notify to the whole world that nobody
except those whose fathers have served in the Railway: Departmext in
uny capacity need apply so that so many rupees may not go into your
treasury, or be honest and let everybody have an equal opportunity.
There being no time ieft, with these few remarks 1 support the motion
moved by my Honourable friend, Mr. Azhar Ali. E .

The Honourable Sir Andrew Olow: Sir, I have not the time to reply
in two minutes. 1 would just like to say that 1 cordially agree with
my Honourable friend, Mr. Azhar Ali, when he said that all Railway
gervants should be treated equally and should be contented. That, I
would just like to suy, we are determined to secure und 1 do hope that
the opportunity we have given to my Musiim friends of putting a certain
number of cases before Mr. DeSouza will be secized. I- am- -a “Xttle
puzzled by contradictory demunds for it was only on a previous motion
thuet my friend, Sir Syed Raza Ali, asked that we should abolish the
lower gazetted services—one of the cherised privileges for which my
friend, Mr. Azhur Ali, is pleading. . . . ) )

8ir Syed Raza All: I never pleaded for its abolition.

The Honourable Sir Andrew Olow: Somebody on that side said that
they would like to see it abolished,—and actually of course it is a mis-
understanding to suppose that it was a substitute for direct recruitment.
This replaced, as Sir Henry Gidney said, local services and a$ the fime
when it was created there was no reduction in the officers’ posts to which
we made direct recruitment. . .

(It being Five of the Clock.)
Some Honourable Members: The time is up.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a reduced sum not exceeding Rs. 9,01,800 be granted to the Governo

5 p.u. CGoneral in Council to detray the churges which will come in course ‘o

' payment during the year ending the 31st day of March, 1941, in respect
of 'Railway Board'."” T
The motion was adopted. ‘

-

Demanp No. 2—Aubprr. -
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That o sum not exceeding Rs. 14,80,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1941, in respect of ‘Audit’.”.

The motion was adopted.

DeMAND No, 8—MISCELLANROUS EXPENDITURR. i o = i

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 17,70,000 be granted to the Governor Guuul[in
Council to defray the charges which will come in course of payment during bhe
year ending the 31st day of March, 1041, in respect of ‘Miscellaneous Expenditure’,"

The motion was adopted.
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DEMAND No. 5—PAYMENTS To INDIAN STATES AND COMPANIES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That & sum not exceeding Rs. 3,12,85,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 31st day of March, 1841, in respect of ‘Payments to Indian Btates and
Conipanies’.”’

The motion was adopted.

i

Dauaxp No. 6-A—WoRgmNG ExpENSEs—MAINTENANCE OF STRUCTURAL
WoRgs.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That » sum not exceeding Rs. 8,03,25000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1941, in respect of ‘Working Expenses—Main
tenance of Btructural Works'."

The motion was adopted.

Deuanp No. 6-B—WoRkiNG ExpENsEs—MAINTENANCE AND BuprLy OF
LocoMoTive PowER.

Mr. Presideat (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 18,64,25,000 be granted Lo the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1841, in respect of ‘Working Expenses—
Maintenance and Bupply of Locomotive Power'."

The motion was adopted.

DeEmanp No. 6-C—WoRkING ExPENSEs—MAINTENANCE OF CARRIAGE AND
WaGor BTOCK.

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That s sum not exceeding Rs. 6,42,75,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1941, in respect of ‘Working Expenses—
Maintenance of Carriage and Wagon Btock’.”

The motion was adopted.

Desanp No. 8-D—WorkiNg ExpPENsEs—MAINTENANCE AND WORKING OF
Ferey Sreamers Anp Harsours.

Mr. Pregident (The Honourable Bir Abdur Rahim): The question is:

. “That » sum not exoeeding Rs. 27,82,000 be granted to the Governor General in
Council to de{mgl‘:ho charges which will come in course of payment during the
year ending the day of March, 1841, in respect of ‘Working Expensos—
Maintenpnes and Working of Ferry Steamers and Harbours'.”

The motion was adopted.
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DEMAND No. 6-E—WoRrkiNG ExpENsEs—EXPENBES OF TRAFFIO
DEPARTMENT,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That & sum not exceeding Rs. 10,12,10,000 be granted to the Go General i
Council to defragl the charges which will come gij: course ofo ym:rdnm:l thual

year ending the 31st day of March h . X
Expenses of Traffic D"Pil'tmenf,"a?m , 1841, in respect of orking Expenses—

The motion was adopted.

DeManp No. 6-F—Workine Expensgs—Exrenses or GENERAL
DEPARTMENTS.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 3,89,05,000 he granted to the Governor (General in
Council to defray the charges which will conie in course of pa: t during the
year ending the 3lst day of March, 1841, in respect of ° orking Expenses—
Expenses of General Departments’.”

The motion was adopted.

DeMaND No. 6-G—WoRkING ExpPENsEs—MISCELLANEOUS EXPENSES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs, 4,42,70,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1941, in respect of ‘Working Expenses—

Miscellaneous Expenses’.

The motion was adopted.

DEMAND No. 6-H—WorkiNG EXPENSES—EXPENSES oF ELECTRICAL
DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rehim): The question is:

“That a sum not exceeding Ra. 3,91,50,000 be granted to the Governor General in
Council to defrag the char%ea which will come in course of payment during the
year ondin% the Slst day of March, 1841, in respect of ‘Working Expenses—
Expenses of Electrical Department’.”

The motion was adopted.

DEMAND No. 7T—WORKING EXPENSES—APPROPRIATION TO DEPRECIATION
’ Fonp. ) .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 12,66,00,000 be granted to the GoVvernor General in
Council to defrsy the charges which will come in course of payment during the
year ending the §1sl. day of March, 1841, in respect of ‘Working Expenses—
Appropristion to Depreciation Fund’.”

The . motion was adepted.
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Dmuavp No. 8—INTEREsT CHEAROBS,

&. _Mmt (The Honourable 8ir Abdur Rahim): The question is:’

“That a sum not exceeding Rs. 2,63,000 be granted to the Governor' Gienersl i
Gouacil to dolngl the charges which will mmasri‘n course o; paymant durr':.n. tl::
yoar ending the 3lst dey of March, 1941, in reepect of ‘Interest Charges’.”

The motion was adopted.

DEMAND No. 10—APPROPRIATION TO RESERVE.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

- That = sum not exceeding Rs. 2.98,49,000 be granted to the Governor General in
‘Chlacil to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1041, in rcapect of ‘Appropriation to Reserve’.”

The motion was adopted.

DEMAND No. 11—NEw CONBTRUCTION.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

*“That a sum not exceeding Rs. 6,85000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending: the 31st day of March, 1941, in respect of 'New Coustruction’.™

The motion was adopted.

Demanp No. 12—OpeExn Lixe Works.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 11,16.75,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1941, in respect of ‘Open Line Works".™

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday,
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